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GOVERNMENT OF WEST BENGAL 
LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 1719-L.-3lst October, 2014.-The Governor 
having been pleased to order, under rule 66 of the Rules 

of Procedure and Conduct of Business in the West Bengal 

Legislative Assembly, the publication of the following 

Bill, together with tb.e Statement of Objects and Reason 

and the Financial Memorandum which accompany it, in 
the KolkaraGazette, the Bill, the Statement of Objects and 

Reasons and the Financial Memorandum are accordingly 

hereby published for general information:-

Bill No. 18 of 2014 

THE RAIGANJ UNIVERSITY BILL, 2014. 

A 

BILL 

to provide for constitution of the Raiga.nj University and for certain matters 
connected therewith and incidental thereto. 

WHEREAS it is expedient Lu constitute Raiganj University in th.e district of Uttar 
Dinajpur on the land and properties of the existirtg Raiganj College (University 
College) by abolishing the existing Raiganj College (University College), and to 
enable the University to function efficiently as a teaching, training and research 
centre in various branches of learning and courses of study, including Humanities, 
Social and Basic Sciences, and promotioga,dvancement and clissemjnaLion of knowledge 
and leaITiing, and extencling higher education to meet the requirements of higher 
education and research in the subjects aud to serve the society and the natiou; 

It is hereby enacted in the Sixty-fifth Year of the Republic of In.dia, by the 
Legislarure of the West Bengal, as follow,<,:-
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The Raiganj University Bill, 2014. 

(Chapter l.-Prelimina,y.-Clauses l, 2.) 

CHAPTER I 

Preliminary 

1 • (1) This Act may be called theRaiganj University Act, 2014. 

(2) This section, section 61 and section 62 shall come into force at once; and tbe 
remaining provisions of this Act shall come into force on sucb date or dates as the 
State Government may, by notification in the Official Gazette, appoint, and different 
dates may be appointed for different provisions of this Act. 

2. In this Act, unless there is anything repugnant in the subject or context,­

( 1) "appointed day" means tbe date referred to in sub-section (5) of secti6n 61; 

(2) "affiliated" in relation to a college or an institution means affiliated lO the 
Raiganj University under this Act, in which instruction is provided, under 
prescribed conditions, for General courses of study, Professional courses 
of study, VocadonaJ courses of study etc. at the undergraduate as well as at 
the post-graduate levels of study; 

(3) "autonomous college'' means a college affiliated to the University and 
enjoying academic freedom to:-

(a) determine its own courses of study and syllabi ; 

(b) detem1ine rules of admission subject lo the reservation policy of the 
State Government; and 

(c) evolve methods of conducting examination and evaluation, under 
the guidelines and overall supervision of the Uni versicy; 

( 4) "convocation" means a meeting of the Court for th.e purpose of conferring 
degrees, titles, diplomas, certificates or other academic distinctions; 

(5) "Constituent College" means an affiliated college in which instruction.is 
provided, under prescribed conditions, for honours as well as for post­
graduate courses of study, and which is declared as such by the University: 

Provided that, if in any professional subject no honours courses of 
study have been prescribed, a professional college may be a constituent 
college although no instruction is provided in that coJlege for honours 
courses of study in that subject; 

(6) "distance Education" means .instruction imparted through correspondence 
or distance mode as recognized by the appr6priate authority; 

(7) "employee" in relation to the University means a person employed by the 
University and includes the employees of the existing college who bave 
been appointed in apennanent substantive post and subjected to the specific 
provisions of this Act; 

(8) ''existing college" means the ,Raiganj College (Unjversity College); 

(9) "financial year" means the year ending on the 31st day of March; 

(10) ';Government college" means a college which is maintained and managed 
by the Government of West Bengal; 

( 11) "Governor" means the Governor of the Slate of Wesl Bengal; 

( 12) "hal I" or "hostel" means a unil of residence of students maintained by the 
Uoiversiry; 

(13) "Librarian" means,-

(a) in relation to the University, a Librarian or any other person holding 
a post of Librarian, by whatever name called, appointed or recognized 
as such by Lhe University, and 
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The Raiganj University Bit~ 2014. 

(Chapter 1.-Preliminary.-C/ause 2.) 

(b) in relation to a college affiliated to the University, Librarian or any 
other person holding a post of Librarian, by whatever name calJed, 
appointed or recognized by the University or appointed by such 
college with prior approval of the Seate Government; 

( 14) "Minister" means the Mioister-in-cbarge, Department of Higher Education 
appointed as such by the Governor; 

(15) "non-teaching staff' means,-

(i) in relation to the University. the non-teaching staff appointed or 
recognized as such by the University not holcting any teaching post 
or a person not holding the post of an officer or a person not holding 
the post of Librarian, by whatever name called; 

(ii) in relation to an affiliated college, the non-teaching staff, not holding 
any teaching post (including part-time teaching post), appointed or 
recognized by the University or appointed by such college, but does 
oot include a Librarian by whatever name called; 

(16) "prescribed" means prescribed by rules made under this Act; 

(17) . "P1incjpal" means the head of a college or of an institution, by whatever 
name called; 

(18) "private college" means a coUege which is fully financed, maintained and 
managed by private organization; 

( 19) "professional college" means a college affiliated to the U nj versity in which 
instrnclion is provided primarily for courses of study leading to any degree, 
diploma or certificate of the University in any professional subject and 
which is recognized under this Act as a professional college; 

(20) "professional subject" means any of the subjects, namely, law, teachers' 
training, engineering, technology, agriculture, library and information 
science, mass communication and journalism, management studies or such 
other subject as may be provided by Regulations; 

(21) \'registered graduate" means a graduate registered in the University on 
making application in the prescribed form and on payme11t of a fee and in 
such manner as may be provided by the Statutes; 

(22) "State Government'' means the Government of West Bengal in the lligber 
Education Department; 

(23) "Statutes", ''Ordinances", and "Regulations" shall mean respectively. the 
Statutes, Ordinances and Regulations made under this Act; 

(24) "Students' Council'' means,-

(a) in relation to the University, the Sludents' Council constituted in the 
manner provided in the Regulations; and 

(b) in relation to an afliliated college, the Students' Counci I constituted 
in Lhe manner provided in -the Regulations; 

(25) "teacher of college" means a Professor, an Associate Professor or an 
Assistant Professor or a Reader holding a whole time substantive teaching 
post and appointed in a -permanent vacancy in a college or recognized as 
such by the State Government; 

(26) "teacher of University" means a Professor, an Associate Professor or an 
Assistant Professor or any other person , holcting a whole time,substantive 
teaching post and appojmed in a permanent vacancy in the University or 
recognized as such by the rJoiversiry with prior approval of the State 
Goven1ment; 

(27) "University'' means the Raiganj University as constituted und~r this Act; 
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The Raiganj University Bill, 2014. 

(Chapter II.-University and its Off,cers.-Clauses 3, 4.) 

(28) ''University College" means a college, or an institute, or a college combined 
with ah institute, maintained and managed by the University, whether 
established by it or 11ot; 

(29) "University Laboratory", ''University Library", "University Museum'', or 
"University Institution" means a laboratory, a library, a museum or an 
institution, as the case may be, maintained and managed by the University, 
whether established by it or not. 

CHAPTER II 

University and its Officers 

3. {I) The Chancellor and the first Vice-Chancellor of the University and the 
first members of the Raiganj University Council, and all persons wbo may hereafter 
become the Vice-Chancellor of the University or the members of the Raiganj University 
Council, the Court or the Executive Council, so long as they contjnue to hold such 
office or membership, shall constitute a body corporate by the name of the Raiganj 
University. · 

(2) The University shall have perpetual succession and a common seal and shall 
have powers to sue and be sued by the name of the Raiganj University. 

4. The University shall have the following powers, namely:-

(1) to encourage a:nd provide for instruction, teaching, training and research 
in such branches of learning and courses of study as it may think fit, and 
generally to promote the advancement and dissemination of know ledge 
and learning, and the extension of higher education with special emphasis on 
the study of indigenous languages as well as culture and rural development; 

(2) to establish, maintain and manage colleges, libraries, laboratories, museums 
and such other institutions or centres for study and research as it may deem 
necessary; 

(3) to provide for specialization of studies itt colleges and for organization by 
colleges having common laboratories, libraries, museums and other 
institutions or centres for study and research work; 

(4) to affi liate colleges or institutions or centres and to withdraw such 
affiliation; 

(5) to recognize affiliated colleges as professional col1eges or autonomous 
colleges or private colleges and to withdraw recognition of any such College; 

(6) to provide for affiliated colleges, other than Government Colleges-

(a) the constitution, powers and functions of thefr Governing Bodies; 
and 

(b) for the Colleges other than the Government Colleges and the private 
colleges, with the approval of the St.ate Governmertt-

( i ) the terms and conditions of service and emoluments for posts 
of Principals, Teachers and such other employees as it may 
deem fit; 

(ii) the rules for Provident Funds; and 

(iii) the duties and responsibilities of the Principal, Teachers and 
any other employee as deem fit and disciplinary actions and 
punishment for negligence or violations thereof; 

(7) to provide for affiliated colleges the constitution, powers and functions 
for Teachers' Councils; 
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(Chapter II.-University and its O.fficers.-Clause 4.) 

(8) to provide for the inspection o.r investigation into the affairs, of colleges 
or iostitutfons recognized by il or affiliated to it and to exercise general 
supervision and control over them; 

(9) to take over for a period of twelve months the management of any coUJ.ege 
or institution, affiliated to, or recognized by the University, other than a 
Goverronent College or a private college in order to ensure that proper 
standards of teaching, training or instruction are q,aintained therein: 

Provided that the University may, if it considers ne<:essary so to do, 
extend such pe1iou, however, that the aggregate period shaU not ex,teod 
eighteen months; 

(10) to dissolve, in consultation with the State Government. the Governing 
Body of any affiliated college, professional college, autonomous 
college, institution, other than a private college or a Government College 
and pending reconstitution of the Governing Body thereof in such manner 
as may be provided to appoint an Administrator or an ad hoe Governing 
Body: 

Provided Lbat the reconstitution of the Governing Body shall be made 
within a period of twelve months from the date of dissolution: 

Provided further that the University may, if it considers necessary so 
to do, extend such period, however, that tJ1e aggregate period shall not 
exceed eighteen months; 

(11) to institute degrees., titles, diplomas, certificates and other 
academic distinctions; 

(12) to hold examinations and to confer degrees, titles, diplomas, certificates 
and other academic distinctions on persons who shall have pursued an 
approved course of study in an affiliated college, professional coJLege or 
University College or a University Laboratory unless exempted therefrom 
in the manner provided by the Regulations and shall have passed the 
prescribed examinations of .the University, or shall have carried on research 
under conditions provided; 

(13) to withdraw or to cancel degrees, titles, diplomas, certificates or oil.her 
academic distinctions under such conditions as may be provided by the 
Statutes and after giving the person affected a reasonable opportunity to 
present his case; 

(14) to confer honorary degrees or other academic distinctions under conditions 
provided by the Statutes; 

(15) Lo institute Professorships including Distinguished or Chair Professorships, 
Associate Professorships, Assistant Professorships and other teaching posts 
required by the University with prior approval of the State Government 
and to appoint persons to such Professorships, Associate Professorships, 
Assistant Professorships oI other teaching posts, or to recognize persons as 
Professors, Associate Professors ot Assistant Professors of the University, 
or as holders of other teaching posts of the University for the purpose of 
imparting instruction and for conducting research in the University ; 

(16) to create posts, as and when required, of officers and employees of the 
University besides those provided for in this Act with tJ1e prior concurrence 
and approval of the Stale Government; 

( 17) to provide, subject to the provisions of tbis Act, tbe constitution, powers 
and duties of the Boards of Studies, the Finance Committee, and other 
bodies as may be provided by the Statutes; 

(18) to provide by !he Statu1es the powers and duties of officers of tl~e Uni vers iLy; 
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(Chapter 11.-University and its Ojjicers.-Clause 5.) 

(19) to provide by the Statutes, subject to the provisions of this Act, the terms 
and conditions of service, including the rules of conduct and discipline 
and the emoluments for all categories of posts of the University; 

(20) to make provisions for provident fund and other funds for the employees 
of the University; 

(21) to determine fees or other charges for examinations and other pui:poses, 
and to demand and receive the fees or other charges so prescribed; 

(22) to establish, maintain and manage halls and hostels and to withdraw such 
recognition; 

(23) to provide for the promotion of the health and welfare of students and of 
discipline among them; 

(24) to co-ordinate the activities of, and give financial aid to affiliate d or 
recognized colleges and institutions; 

(25) to extend grant to the National Service Scheme and National Cadet Corps 
from the University Fund; 

(26) to enter into an agreement with the Government or with any person, body 
or authority for taking over by the University of the management of any 
college or institution, including its assets and liabilities., or for any other 
purpose not repugnant to the provisions of this Act; 

(27) to acquire, hold and dispose of property, movable aod immovable and to 
make grants and advances. for furthering any of its objects; 

(28) to accept and administer gifts, endowments and benefactions, for the 
furtherance of any of its objects for the University or for or on behalf of 
any college or institution established by, affiliated to, or recognized by, 
the University, and to institute awards, fellowships, travelling fellowships, 
scholarships, studentships, stipends, bursaries, exhibitions, medals and 
prizes; 

(29) to accept grants and to raise loans or to accept Joans from the Central or 
any State Government or the University Grants Con,1rnission, and with the 
approval of the State Government also from the other sources; 

(30) to co-operate with other Universities, institutions and educational authorities 
in matters that relate to and further the educational objectives of the 
University; 

(31) generally to do all such acts and things as may be necessary or desirable 
for, or incidental to, the advancement of the objects or purposes of Lhe 
University; 

(32) to impart instruction through distance education with the approval o( the 
Distance Education Council; 

(33) to introduce interdisciplinary or multidisciplinary integrated courses in 
selected subjects; 

(34) to jnitiate collaborative teaching and research programme with other 
universities and to provide modalities for Credit Transfer and Award of 
Joint Degrees if deemed necessary. 

5. (1) Save as hereinafter otherwise provided, the. territorial limits of jurisdiction 
of the University shall be such as may be determined and notified by the State 
Government in the Official Gazette, from time to time. 

(2) Notwithstanding anything contained in sub-section (1), any college or institution 
situated beyond lhe foujLS ofjUJisdictionofthe University, may apply to the University 
for affi liation and the University may, subjectlo such conditions and restiictions as il 
may, with. the approval of the State Government, think fit to impose, admit the same 
to all the privileges of the University. 

(PART IV 
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(Chapter ll.-University and its Officers.-Clauses 6-8.) 

(3) Notwithstanding anything contained in any other law for the time being in 
force and with effect from such date as the State Government may, by notification in 
the Official Gazette, appoirrt in this behalf under sub-section (1) and upon admission 
of the colleges to the privileges of the University under sub-section (2) as the case 
may be-

(a) such colleges existing on the said date within lhe limits of the jurisdiction, 
shall-

(j) be deemed to be affiliated lO the University and continue to be so 
affiliated until the University otherwise directs; and 

(ii) cease to be affiliated from any other University to whkh they may 
have been affiliated before the said date subject to the conditions Lhal 
nothing in this Act shall affecl the powers exercised by the West 
Bengal University of Technology, U1e West Bengal Univetsity of 
Hea!U1 Sciences, or such other University as may be notified by the 
State Govemmenl from time to time; 

(iii) any person of any such college or institution holdin:g any post under 
the previously affiliated Univetsity shall cease to hold such post or 
office; 

(b) no college or institution sit11ated within the local Jimjts of the jurisdiction 
of the University, but not admitted to its privileges, shall be associated 
with or be admitted to the privileges of any other University except with 
the prior approval of the State Government; 

Explanation.-For the purpose of this section, to enable higher education 
lo reach the unreached, the territorial limit shaU nol be insisted upon in the 
matter of Distance Education Mode of Leaming. 

6. The University may delegate such of its powers as it may deem expedient to 
any of its authorities refecred to in section 19 or to any of its officers. and may, at any 
time, withdraw at its discretion any power so delegated. 

7. The following shall be the officers of the University:­

(!) the Vice-Chancellor; 

(2) the Registrar; 

(3) the Finance Officer; 

(4) the Law Officer; 

(5) the Controller of Examinations; 

(6) such other persons as may be declared by the Statutes. 

The Chancellor. 8. (1) The Governor shall, by virtue of his office, be the Chancellor of the 
University. He shall be the head of the University and the President of the Court and 
shall, when present, preside at the meetings of the Court. 

(2) The Chancellor shall exeJcise such powers as may be conferred on him by 
or under the provisions of this Act. 

(3) Whcrn power is conferred upon Lhe Chancellor to make nominatioils to 

any authority or body of the University, the Chancellor shall, to the ~xtent necessary, 
nominate persons lo represent interests not otherwise adequale.ly represented. 

( 4) Every proposal to confer any honorary degree s hal I be subject to 
confinnation by the Chancellor. 
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9. ( l) (a) The Vice-Chancellor shall be a distinguished academician with proven 
competence and integrity and having a mjnim.um of ten years experienceina University 
system of whjch at least five years shall be as professor or ten years of experience in 
a reputed research or academic administrative organization of which at least five 
years shall be in an equivalent position of professor. 

(b) The Vice-Chancellor should be appointed by the Chancellor out of a panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must 
give proper weightage to academic excellence, exposure to the highe_r education system 
in the country and abroad and adequate expe1ience in academic and administrative 
governance and reflect the same in writing whlle submitting the panel to the Chancellor. 

(c) The Search Committee shall be constituted in the following manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a Central or 
State aided University or the Director of a National institute of higher 
learning, to be nominated by the ChaoceBor in consultation with the 
Minister, and such academician shall be the Chairperson of the Committee; 

(it) an academician, not below the rank of a Professor of .a Central or State 
aided University or National i11stitute of higher learning, to. be nominated 
by the State Government; 

(iii) an academician not below the rank of a Professor of a Central or State 
aided University or National institute of higher learning, to be nominated 
by the Court: 

Prnvided that the nominees, as mentioned under sub-clause (i), (ii) 
and (iii) shall not be the. persons associated with the concerned University 
for which the Search Committee is constituted. 

(2) (a) The Vice-Chancellor shaft hold office for a period of four years or till he 
attains the age of sixty-five years, whichever is earlier, and shall be eligible for 
re~appointment for another term of four years or t ill he attains the age of sixty-five 
years. whichever is earlier, following the provisions of sub-section (l ). 

(b) The Chancellor may, notwithstanding the expiration of the term of the office 
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue 
in office ti ll a successor assumes office, provided that he shall not continue as such for 
any period exceeding six monlbs. 

(3) The Vice-Chancellor shall be a whole-time officer of the University and 
shall be paid from the University Fund such salary and a11owances as the Chancellor 
may decide in consultation with the Stale Government 

(4) The Vice-Chancellor may resign his office by writing under his hand 
addressed to the Chancellor. 

(5) lf-
( a) the Vice-CbanceUor is, by reason of leave, illness or other cause, temporarily 

unable to exercise the powers and perform the duties of his office, or; 

(b) a vacancy occurs in the office of the Vice-ChanceJlor by reason of death, 
resignation, removal, expiry of the term of his office or otherwise, then 
during the period of such temporary inability or pending the appointment 
of a Vice-Chancellor, as the case may be, tl1e Chancellor, in consultation 
with the Minrsler, appoint a person to exercise the powers and perform the 
duties of the Vice-Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of 
death, resignation or expiry of the term of his office, removal or otherwise shall be 
fil led up by appoint1hent of a Vice-Chancellor in accordance with the pi·o'Vis1ons of 
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sub-section (1) within a period of sjx mon,ths from the date of occurrence of the 
vacancy, and such period shouJd be held to include any period for which a Vice­
Chancellor is allowed to continue in office under clause (b) of sub-section (2), or a 
person is appointed by the Chancellor in consultation with the Minister to exercise t11e 
powers and perform the duties of tbe Vice-Chancellor under sub-section (5). 

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he 
is satisfied that the incumbent-

( a) has become insane and adjudged by a competent court to be of unsound 
mind; or 

(b) bas become an undischarged in.sol vent and .stands so declared by a competent 
court; or 

(c) has been physically unlit and incapable of discharging function due to 
protracted ill ness or physical disability; or 

(d) has willfully omitted or refused to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the service 
contract or has abused or misused the powers vested in him or if the 
continuance in the office of the Vice-Chancellor is detrimental to the interest 
of the Un iversity; or 

(e) has been proved to be guiJty ofcriminalbreach of trust or criminal negligence 
or gross financial irregularity or impropriety or gross negligence of 
duty; or 

( f) has shown incompetence to perform or has persistently made default in the 
perfom1ance of the duties imposed on him by or under this Act; or 

(g) has been convicted by a Courl for any offence within the concept and 
meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, -any political party or acts in 
any partisan manner while in office. 

Explanation. -For the purpose of this sub-clause, whether any party 
is a political party or any association is a political association or any act of 
the Vice-Chancellor is partisan, the decision of the Chancellor thereon 
shall be final: 

Provided that the Vice-Chancellor shall be given a reasonable 
opportunity to show cause by the Chancellor before taking recourse for bis 
removal under clauses (d), (e}, (f), (g) and (h). 

10. (1) The Vice-Chancellor shall be lhe principal executive and academic officer 
of the University and shall, in the absence of the Chancellor, preside over the meetjng 
of the Court. He shall, by virtue of his office, be a member and the Chairman of the 
Executive Council and the Academic Councils for Post-graduate and Undergraduate 
Studies and also the Chairman of any other authority or body of the Universi ty of 
which he may be a member. He shall also be entitled to be present al and to address 
any meeting of any other auLhority or body of the University of which he may not be 
a member, but shall not be entitled to vote thereat. 

(2) The Vice-Chancellor shall have the power to convene meetings of the 
Court, the Executive Council, the Academic Councils for Post-graduate Studies and 
of any other authority or body of the University. 

(3) It shall be the duty of the Vice-Chancellor to ensure that the provisio11s of 
this AcL, and the Statutes, d1e Ordinances and the Regulations, ru·e faithfully observed 
and to lake such acnon a,;; may be necessary for this pw-pose. 

(4) The Vice-Chancellor shall have the power to exercise general control and 
supervision over aU other officers o( the University and over al I Teachers and employees 
of the University and generally over all the affairs of the Unjversity. 
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(5) The Vice-Chancellor shall exercise such other powers and discharge such 
other duties as may be delegated to him by any authority or body of the University or 
as may be provjded by Statutes, Ordinances or Regulations. 

(6) The Vice-Chancellor may take on behalf of the University such action as 
he may deem expedient in any matter which, in his opinion, is either urgent or of an 
emergent nature and shall repott the same for confumatioo at the next meeting to the 
authority or body which, jn the ordinary course, would have dealt with the matter: 

Provided that if the action taken by the Vice-Chancellor is not approved by the 
authority or body concerned, the matter shall immediately be referred to the Chancellor 
whose decision thereon shall be final. 

(7) The Vice-Chan.cell or may, with the approval of the Executive Council, delegate 
any of his powers (other than lhe power referred to in sub-section (6)) Lo any other 
officer subordinate to him. 

11. (1) The Registrar shaJl be a whole-time officer of the University and shall be 
appointed by the Executive Council on the recommendation of a Committee.consisting 
of the Vice-Chancellor as Chairman, a nominee of the Chancellor, two nominees of 
the Executive Council and a nominee of the State Government, and on such terms and 
conditions, as prescribed by, or under, fujs Act. 

(2) The Registrar may resign his office by writing under his hand addressed 
to the Vice-Chancellor. 

(3) If the Registrar is for any reason temporarily unable to exercise the 
powers or perform. the duties of his office, the Vice~Chancellormay with the approval 
of lhe Executive Council appoint a teacher of the University or an officer of the 
University, temporarily for a period not exceeding six months, to exercise the powers 
and perform the duties of lhe Registrar. 

12. Subject to the supervision, direction and general control of the Vice­
Chancellor, the Registrar shall act as the Secretary of the Cottrl and tfie Executive 
Council and shall exercise such powers and perform such duties as may be provided 
by the Statutes, or delegated to him by or under this Act. 

13. (1) The Finance Officer shall be a whole-time officer of the University. He 
shall be appointed by the Executive Council on the recommendation of a committee 
consisting of the Vke-Chancellor as the Chairman, a nominee of the Chancellor. two 
nominees of the Executive Council and a nominee of the State Government for such 
period and on such terms and conditions as may be prescribed by or under this Act. 

(2) The Finance Officer may resign his office by writing under his .hand 
addressed to the Vice-Chancellor. 

(3) If the Finance Officer is for any reason temporarily unable to exercise the 
powers and perform the duties of bis office, the Vice-Chancellor, with the approval 
of the Executive Cou nci I, may appoint a person Lemporari I y for a period not exceeding 
six months to exercise the powers and perform the duties of the Finance Officer. 

14. (1) Subject to U1e supervision, direction and general control of the Vice­
Chancellor, the Finance Officer shall be in charge of the administration of the funds, 
the finances and the properties and assets of tl1e University and of all trusts and 
endowments; and he shall take special interest in aclivities that ain, at raising funds 
for the purposes of the University and for augmenting the resources of the U n.iversily. 

(2) The Finance Officer shafl exercise such other powers and perfonn such 
other duties as may be provided or delegated to him by or under the provisions of this 
Acl, Lhe Statutes, the Ordinances or the Regulations, as the case may be. 
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15. (1) There shall be a Law Officer in Che University, lo be appointed by the 
State Government, on deputation. 

(2) The Law Officer shall assist the University in all legal issues and shall 
represent the University in all legal proceedings before the Court of Law. 

(3) The Law Officer shall have such powers and functions as may be provided 
by the Statues. 

16. (1) Thf! Co1:nw1Jer of Ex~miqations ~h;i.11 be ii. whole-time officer o-f the 
University. He shall be appointed by the Executive Council on the recommendation 
of a committee consisting of the Vice-Chancellor as the Chairman, a nominee of the 
Chancellor, two nom.inees of the Executive Council and a nominee of the State 
Government for such period and on such tem1s and conditions as may be prescribed 
by or under this Act. 

(2) The Controller of Examinalions may resign his office by writing under his 
hand addressed to the Vice-Chancellor. 

(3) If the Controller of Examinations is for any reason temporarily unable to 

exercise the powers and perform the duties of his office, the Vice-Chancellor, with 
the approval of the Executive Council, may appoint .a person temporarily for a period 
not exceeding six months to exercise the powers and perform the duties of the Finance 
Officer. 

17. (1) Subject lo the supervision, direction and general control of the Vice­
Chancellor, the Controller of Examinations shall be jn charge of the conduct of 
examinations and tests of the University and declarations of their results. 

(2) The Controtler of Examinations shall exercise such other powers and perfonn 
such other duties as may be provided or delegated lo him by or under the provisions 
of this Act, the Statutes, the Ordinances or the Regulations, as the case may be. 

18. In their respective spheres of duties, the Registrar, the Finance Officer, the 
Law Officer and the Controller of Examinations shalJ, subject to the provisions of 
this Act, have the power of supervision and control over all officers and employees 
serving in departments under their charge and shall exercise such disciplinary power 
as may be confen-ed on tJ1erti by or under this Acl or by the Statutes or Ordinances or 
the Regulations, as the case may be. 

CHAPTER Ill 

Authorities of the University 

19. The following shall be the autl1orities of the University:­

( 1) the Court.; 

(2) the Executive Council; 

(3) the Faculty Counci\(s) for Post-graduate Studies; 

(4) tJ1e Council(s) for Undergraduate Studies; 

(5) the Board of Studies~ 

(6) the Finance Committee; 

(7) such other authorities as may be declared by Regulations to be the 
authorities of d1e University. 
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20. (1) The Court shall be the supreme authority of Lhe University. 

(2) Th.e Coart shall consisl of the following members:-

(a) Ex officio Members-

(i) Lhe Chancellor; 

(ii) the Vice-Chancellor; 

(j ii) the Secretary, fljgher Education Department, Government of West 
Bengal or his nominee noL below the rank of Joint Secretary to the 
Government of West Bengal; 

(iv) the Secretary, Finance Department, Government of West Bengal 
or his nominee not below lhe rank of Joint Secretary to the 
Government of West Bengal: 

(v) the Chainnan, West Bengal State Council of Higher Education or 
his nominee; 

( vi) the Director of Public. fnstruction, West Bengal or his represemati ve 
not below the rank of Additional Director of Public Instruction; 

(vii) the Chairperson of the College Service Commission or a member 
of the Commission as his nominee; 

(viii) a nominee of the Chairman, University Grants Cornmissioo; 

(b) Representatives of Departments of the Unive.rsily and affi Lialing Colleges­

(ix) Heads of Dcparanents of Lhe University; 

(x) five senior most Professors of Departments of University to be 
selected by lhe Vice-Chancellor in alphabetical order of the 
Department, of whom not more than one Professor shall be from 
lhc same Department; 

(xi) Principals of affiliated Colleges, not 1,1ore than ten, to be nominated 
by the Vice-Chancellor of whom-

(a) One shall be from a Teachers' Training College: 

(b) One shall be from a Law College; 
(c) One shall be from other Professional Colleges; 
(d) One shall be from Women's College; 

(xii) five teachers from the Council of Undergraduate studies, of whom 
at least two shall be Associate Professor and others shall not be 
below the rank of Assistant Professor, to be elected by the members 
of lhe Council from amongst themselves in the manner as may be 
provided by the Statutes; 

(x.iii) one rep1·esentalive of officers of the University, to be elected from 
amongsl themselves in the manner as may be provided by the 
Statutes; 

(xiv) two representatives of non-teaching employees of whom­

(a) One from non-teaching employees of Lhe University; 

(b) One from non-leaching employees of the affiliated co!Jeges 
of the Universily; 

Lo be elected from amongst themselves in Lhe manner as may be provided 
by the Slatutes; 

(c) Nominated Members-

(xv) 1101 more than five persons to be nominated by the Chancellor in 
constdtation with the Minister from amongsl the persons imerested 
in University educaLion: 
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Provided that no employee of the University or of a College or 
institution affiliated with the University or recognized by it shall 
be eligible to be a member; 

(d) Specjal l nvitee-

(xvi) any official or expert in any field or eminent educationist, whom 
the Vice-Chancellor may require for advice, consultation or 
assistance, may be invited lo attend the meeting: 

Provided that not more than one official or expert or eminent 
educationist may be invited in a meeting at a time. 

(3) A member of the Court shall hold office for a period of four years, ff oot 
expressly provided otherwise in sub-section (1). Any vacancy among the members o( 
the Court shall be filled up immediately by the concerned authority. 

(4) No act or proceedings of the Court or any Body or authority constituted by 
the Court shall be invalid or called in question by reason of the existence of any 
vacancy, initial or subsequent, in the Cou(t or in any Body constituted by the Court, 
as the case may be. 

21. (1) Subject to such conditions as may be provided by or under the provisions 
of this Act, the Court shal l exercise the following powers and perfortn the fo llowing 
duties:-

(i) lo establish University Colleges, University Departments, institutions, 
libraries, laboratories and museums of study and research; 

(ii) to confer, on the recommendation of the State Government and the 
University Grants Commission, such special powers as may be provided 
by Statutes on any college or institution providing instruction for course.s 
of study in fine arts or music or conducting higher studies and research: 

Provided that the Court may withdraw, with the concurrence of the 
State Goveromet1t and the University Grants Commission, all or any of 
the special powers conferred on any such college or institution; 

(iii) to create and :institute Professorshjps including Distinguished or Chair 
Professorships, Associate Professorships, Assistant Professorships and 
such posts including posts of officers as may be necessary for the 
establ ishment of Lhe University Colleges, University Departments, 
institutions, Ubraries, laboratories and museums referred lo in Clause (i) 
witJ1 prior approval of the State Government; 

(iv) to institute degrees, tilles, diplomas, cenificares and other academic 
dfatinctions; 

(v) to institute fellowships, travelling fellowships, scholarships, studentships, 
stipends, bursaries, exhibitions, medals and prizes to be awarded out of 
the University Fund~ 

(vi) to confer degrees, titles, diplomas, certificates and other academic 
distinctions on persons who-

(a) have pmsued presciibed courses ·of s tudies or have been exempted 
therefrom io the manner provided, and have passed such 
examinations as may be determined by the University, or 

(b) have carried on research in accordance with such conditions as may 
be provided by the Regulations; 

( vii) to withdraw or to cancel degrees,, Lilies, diplomas, certificates, or other 
academic distinctions under such conditions a~ may be provided by Statutes 
and after giving the person affected a reasonable opportunity to present 
his case; 
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(viii) to confer honorary degrees or other academic distinctions; 

(ix) to consider the Annual Statemenl of Accounts and the Annual Financial 
Estimates approved by the Executive Council and to pass such resolutions 
relating thereto as may be considered necessary: 

Provided that for the purpose of passing a resolution modifying or 
rejecting any such Annual Financial Estimates it shall be necessary for a 
majori ty of the total number of members of the Court existing at the time 
to vote in favour of the resolution~ 

(x) to consider the AnnuaJ Report as prepared by the Executive Council and 
to pass such resolutions relating thereto as may be considered necessary; 

(xi) to consider, and advise on, such other repOliS from the Executive Council 
or any other body as may be made to it; 

(xii) to consider, and advise on, proposals from the Executive Council for 
entering into agreement with the Government or with any person, body 
or authority for the taking over by the University of the management of 
any college or institution, including its assets ~ud liabilities, or for any 
olher purpose not repugnanl to the provisions of this Act; 

(xiii) to consider, and advise on, proposals from the Executive Council for co­
operation with other universities, institutions and educational authorities 
in matters that relate Lo or further the educational objectives of tbe 
University; 

(xiv) to consider and suggest measures for the improvement of the 
administration and finances of the University, and generally for the 
furlherance of its objectives; 

(xv) to make rules for the transaction of its own business; 

(xvi) to el\ercise all other powers and perform all other functions conferred 
and imposed on the Court by or under this Act. 

(2) The Court shall not exercise the powers and perform the duties refen-ed to 
in Clauses (-i) and (jii) to (viii) of sub-section (1) except on the recommendation of 
the Execul'iv_e Council but may send proposals in respect thereof to the E?(ecutive 
Council for its recommendation. 

(3) The Court shaJ l have the power to review the action of the Executive 
Counci-1, save where the Executive Council has acted in accordance with the powers 
conferred on it by or undei: this Act: 

Provided that if any question arises as to whether the Executive Council has acted 
in accordance with the powers conferred on it by or under this Act, the matter shall be 
decided by reference to the Chancellor whose decision shall be final. 

22. (1) The Court shall meet at least thrice in a fioanciaJ year, other than for 
convocation, on dates to be fixed by the Vice-Chancellor. One of such meetings shall 
be held before March aod shall be called the Annual Meeting. The Courl may also 
meet at such other times as it may, from Lime to time, decide. 

(2) One-Lllird of the total number of members of Lbe Court shall be a quorum 
for a meeting of the Court: 

Provided that .such quorum shall not be required al convocation. 

(3) The Vice-Chancellor may, whenever he thinks fit, and shall, upon a 
requisition in writing signed by not less than fifty percent of members of the Court, 
convene a meeting of the Court. A meeting on such requisilion shall be held within 
fifteen days of the receipt of the requisition by the Vice-Chancellor. 
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23. (1) The Executive Council shall consist of the following members:­

(a) Ex officio Membet·s: 

(i) the Vice-Chancellor; 

(ii) the Law Officer; 

(iii) the Secretary, Higher Education Department, GovcmmentofWest 
Bengal or his nominee not below the rank of Joint Secretary, 
Higher 'Education Department, to the Government of West Bengal; 

(iv) the Secretary, Finance Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the 
Government of West Bengal; 

(v) the Chairman, West Bengal State Council of Higher Education or 
his nominee; 

(vi) the Director of Public Instruction, West Bengal or his nominee 
not below the rank of Additional Director of Public Instruction~ 

(vii) the Deans ofFacuhy Councils for Post-graduate Studies; 

(viii) Principals of affiliated Colleges, not more eh.an seven, Lo, be 
nominated by the Vice-Chancellor of whom-

(a) One shall be from a Teachers' Training College; 

(b) One shall be from a Law College; 

(c) Oue shall be from other Professional Colleges; 

(d) One shall be from Women's College; 

(b) Other Members: 

( viii) three Heads of Departments, by rotation for one year in alphabetical 
order o( the Department, to be sele.cted by the Vice-Chancellor; 

(ix) Seven teach.ers from the faculty Council for the Post-graduate 
studies of whom four shall be Professors, two shall be Associate 
Professors and one shall be Assistant Professor and they shall be 
elected by the members of the Faculty Council from amongst 
themselves in the manner as may be provided by the Statutes; 

(x) five teachers of whom at lea<;l two shall belong to the rank of 
Associate Professor and others shall be not below ihe rank of 
Assistant Professor from the Council of Undergraduate Studies to 
be elected by the members of the Council from amongst themselves 
in the manner as may be p_rovided by the Statutes; 

(xi) two persons interested in University education, nominated by the 
Chancellor in consultation with the Minister: 

Provided that no employee of the University or of a College or 
institution affi liated with the University or recognized by it shall 
be eligible to be a member. 

(2) A member of the Executive Council shall hold office for a period of four 
years, if not expressly provided otherwise in sub-section (1). Any vacancy among the 
members of the Executive Council shall be filled up immediately by the concerned 
authority. 

(3) No act or proceedings or the Executive Council or any Body of authority 
co1)stiluted by the Executive Council shall be invalid or caJled in question by reason 
-0f the existence of any vacancy, initial of subsequent, in the Executive Counc.il or in 
any body constituted by the Executive Council, as the case may be. 

( 4) One-third of the total number of members shall be a quorum for a meeting of 
the Executive Council; 
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24. Subject to the provisions of this Act, the Executive Council shall exercise the 
following powers and perform the following duties:-

(i) to initiate proposals for the making of Statutes and Ordinances including 
proposals for amendment or repeal thereof, in the manner hereinafter 
provided; 

(ii) to recommend lo the Court, after consulting the respective Faculty 
Councils for Post-graduate Studies, the establishment of University 
Colleges, University Departments, institutions, libraries, laboratories and 
museums for study and research; 

(iii) to maintain University Colleges, University Departmems, University 
institutions, University libraries, University laboratories and University 
museums; 

(iv) to establish, maintain and manage halls and to recogpize hostels; 

(v) to direct the inspection of University libraries, University laboratories, 
University museums and hostels; 

(vi) to recommend to the Court, after consulting tl1e respective Faculty 
Councils for Post-graduate Studies, the institution of fellowships, 
travelling fellowships, scholarshjps, stipends, bursaries, exhibitions, medals 
and prizes, the expenses of which shall be met from the University Fund, 
and to award the same after institution thereof by the Court; 

(vii) to recotnmend to the Court, after consulting the respective Faculty 
Councils for Post-graduate Studies, the creation and institution of 
Professorships including Distinguished or Chair Professorship, Associate 
Professorships, AssistaolProfessorsbips and such posts as may be necessary 
for the establishment oflhe U ni.versity Colleges, University Departments, 
institutions, Libraries, laboratories and museums referred to in clause (i) 
of sub-section ( 1) of section 21; 

(viii) lo create posts of Officers, Teachers and employees of the University or 
to recommend to the Court for such creatiou , with the approval of the 
State Govemment; 

(ix) to appoint Officers and employees of the University and to define their 
duties in accordance with the Statutes and the Ordinances and to suspend, 
discharge or otherwise punish in accordance with the Statutes and the 
Ordinances, such Officers and employees; 

(x) to pass appropriate orders on the basis of the recommendation of the 
respective Council for Undergraduate Studies regarding affiliation of a 
college or au institution in one or more subjects of withdrawal of affiliation 
or recognition of a college or an institution or temporary take-over of th.e 
management of an affiliated or a recognised college or institution; 

(xi) to provide, on the recommendation of the respective Council for 
Undergraduate Studies for colleges, other than Government Colleges-

(a) the constitution, powers and functions of their Governing Bodies; 

(b) the functions of the Teachers' Councils and rules regarding provident 
fund of the employees of the colleges; and 

(c) duties and responsibilities of the Principal, Teachers, and any other 
employee as deemed fit and disciplinary actions for negligence or 
violations thereof; 

(xii) lo determine and collect fees or charges for the registration of students 
and the.ir admission to courses of studies organized by t.:he University, for 
holding examinations, for lhe grant of degrees, diplomas and certjficates, 
and for other like purposes; ' 
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(xiii) to recommend to the Court, after consulting the respective Faculty 
Councils for Post-graduate Studies, the institution of degrees, titles, 
diplomas, certificates and other academic distinctions; 

(xiv) to recommend to the Court, on the advice of the appropriate body. the 
conferment of degrees, titles, diplomas, certificates and other acaden1ic 
distinctions on persons who have pursued courses of studies or have been 
exempted therefrom in the manner provided, and have passed such 
examinations or have carried on research under such conditions, a,;; may 
be provided; 

(xv) to recommend to the Court lhe conferment of honorary degrees and other 
academic distinctions; 

(xvi) to approve the constitution or reconstitution of the respective department 
of teaching on the recommendation of the respective Faculty Counci [ for 
Post-graduate Studies; 

(xvii) to make regulations and syllabi regarding the courses of studies and the 
division of subjects including interdisciplinary or multidisciplinary 
approach for integrated courses in selected subjects 

(xviii) after obtaining and considering the recommendation of the Faculty 
Councils for Post-graduate Studies and the Councils for Undergraduate 
Studies in this regard; 

(xix) to make regulations regarding the examinations which shall be recognised 
as the equivalent examinations held by the University; 

(xx) to make regulations regarding the conduct of examinations held by the 
University and the conditions under which students may be admitted to 
the differenl courses of studies and the examinations held by the 
University; 

(xxi) to make regulations regarding all other matters which may be or are 
required to be provided for by the regulations; 

(xxii) to provide for co-operation and reciprocity among colleges, institutions 
and labmatories and the Universities so as to faster the development of 
academic life and to encourage cluster concept to ensure the fullest 
utilization of the teaching and infrastructural resources available, on the 
recommendation of the respective Faculty Council for Post-graduate 
Studies and to form College Development Council for this purpose if 
thought necessary; 

(xxiii) to give directions regarding the form, custody and use of the common 
seal of the University; 

(xxiv) to acquire, hold and dispose of property. movable and immovable, and 
to administer aU assets, properties and funds of the University, and to 
undertake all measures necessary or desirable for the conservation or 
augmentation of the resow-ces of the University: 

Provided that for the purpose of disposing of any property valued 
more than one lakh of rupees previous approval of the Court shal I be 
necessary; 

(xx v) LO accept and administer gifts, endowments and benefactions for the 
furtherance of the purposes of this Act; 

(xxvi) to accept grants and to raise or accept loans on behalf of the University 
and lO make grants or advances from the University Fund or other special 
funds maintained by the University; 

(xxvii) to enter into an agreement with the Government or with any person , 
body or authority for the tak:iog over by the University of the management 
of any college or institulion , including its assets and liabilities; or for any 
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other purpose not repugnant to the provisions of this Act on the 
recommendation of the Faculty Council for Post-graduate Studies or the 
Council for Undergraduate Studies concerned; 

(xxviii) to manage the Press Establishment1 the Publication Bureau and the 
Employment Bureau of the University and to exercise general supervision 
over Students' Council, University Extension Board, University Sports 
Board and otJ1er bodies instituted by the University; 

(xxix) to approve the Annual Statements of Accounts and the Annual Financial 
Estimates of the University and to submit the same to the Senate for 
consideration; 

(xxx) lo prepare the Annual Report and submit the same to the Court for 
consideration; 

(xxxi) to make due provision for the health, welfare, residence and discipline of 
students and their relationship with the University and to provide for 
such other training of students as may be considered desirabJe; 

(xxxii) to co-operate with other U oiversities, Institutions, Associations, Societies 
or Bodies on such terms and for such purposes, not inconsistent with the 
purposes of this Act, as it may determine; 

(xxxiii) to institute Collaborative Teaching and Research Programmes with other 
Universities and prescribe modalities for Credit Transfer and Award of 
J oinl Degrees in a manner not inconsistent with the purposes of this Act; 

(xxxiv) to make regulations for the transaction of its own business; 
(xxxv) to exercise all other powers and perform all other functions conferred 

and imposed on the Executive Council by or under this Act; 
(x xxvi) to exercise general supervision over the Faculty Councils for Post-graduate 

St11dies and the Councils for Undergraduate Studies and give such 
djrections to these Councils for the due discharge of their respective 
duties as it may consider necessary. 

25. (1) There shall be tJ,e following Faculty Councils for Post-graduate Studies:­

(a) the Faculty Council for Post-graduate Studies in Arts, Fine Arts, 
Performing A1ts an<l Traditional Art Forms; 

(b) the Faculty Council for Post-graduate Studies in Science, Technology 
and Vocational Studies; 

(c) the Faculty Council for Post-graduate Studies in Law, Education, 
Journalism and Mass Communication, Library Science and Physical 
Education; 

(d) the Faculty Council for Post-graduate Studies in Commerce and 
Management; 

(e) such other Faculty Councils for Post-graduate Studies as may be 
detemuned by the Executive Council, from time to time. 

(2) Each Faculty Councils for Post-graduate Studies s hall consist of the following 
members:-

(i) the Vice-Chancellor-Chainnan; 
(ii) the Dean of the Faculty Council concerned; 

(iii) the Head or Heads of the Department or Departments concerned, if any ; 

(iv) the Professor or Professors of the Department or Departments 
concerned, if any; 

(v) the Librarian of the University , if the post is vacant then the person 
acling as Ubrarian of the Uojversity in case of FaculLy Council for Post­
graduate Studies in Ans; 
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(vi) five shall be Teachers of the University, other than Professors, to be 
elected by such Teachers of the concerned Faculty Council from amongst 
themselves, in such manner as may be provided for by the Statutes; 

(vii) not more than three persons having special knowledge in the subject or 
subjects concerned nominated by the Vice-Chancellor; 

(viii) thre.e Teachers participating in undergraduate teaching in the subject or 
subjects concerned elected by the members of the concerned Council for 
undergraduate studies, in such manner as may be provided for by the 
Statutes; 

(ix) one s tudent representative pursu_ing Post-graduate Studies in the 
University and one Research Scholar pursuing research in the 
University to be elected by Post-graduate studenlS and Research Scholars 
respectively of the concerned Faculty: Council from amongst thernseJ ves 
in such manner as may be provided for by lhe Statutes: 

Provided that the student representative or the research scholar referred 
lO under this clause shall not be permitted to take part in any meeting of 
the Faculty Council in which, confidential matters relating to conduct of 
examination, checking of answer scriplS, publication of resu lt':l and matters 
of similar nature are to be discussed: 

Provided further that the Faculty Council concerned may co-opt such 
Dean or Deans of any other Facuhy Council for Post-graduate Studies, 
as it may consider necessary. 

(3) Each Faculty Council for Post-graduate Studies sha ll have a Secretary 
from amongst its members. 

(4) One-third of the total number of members of a Faculty Council for Post­
graduate Studies shall be a quorum for a meeting of the Faculty Council. 

26. Subject to the provisions of this Act, ruJd the Statutes, the On:linances and the 
Regulations, a Faculty Council for Post-graduate Studies shall exercise the following 
powers and perform the following d uties:-

(i) to make proposals to the Executive Council for the establishment of 
University Colleges, University Departments, institu1ions, libraries, 
laboratories and museums for study and research to be maintained by the 
University; 

(ii) Lo recommend to the Executive CounciJ the crealion and institutiou of 
Professorships including Distinguished or Chair Professorships1 Associate 
Professorships, Assistant Professorships and other teaching posts and the 
duties and emoluments thereof; 

(iii) to make proposals to the Executive Counci I for the promotion of research 
and through special committees, if any, constituted for 1the purpose, to 
call for reports on such research work from persons engaged ther:ein, and 
to make recommendations to the Executive Council thereon; 

(iv) to determine after consulting the Executive Councim the minimum 
qualifications for posts of Teachers of the University; as per guidelines 
of the University Grams Commission or any other concerned body; 

(v) to make proposals to the Executive Counc1l regarding provisions to be 
made for enabling Lhe University to w1dertake specialization of studies 
and for organization of common laboratories, libraries, museums, 
institutes of research and other institutions, maintained by the University: 

( vi) Lo constitute or reconstitute the departments of Leaching with the approval 
of the Executive Council; 
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(vii) to make provisions for lectures and instructions for students of constituent 
and University Colleges and University Laboratories and also .for other 
persons who are not such students; 

(viii) to advise the Executive Council on the institution of degrees, titles, 
diplomas, certificates and other academic dfatinctions; 

(ix) to hold and conduct, subject to general supervision by the Execu tive 
Council, University examinations and publish the results thereof in 
accordance with the Regulations made in this regard; 

(x) to provide for the inspection or the investigation into the affairs of any 
department or any University College and submit report to the Executive 
Council; 

(x.i) to have general supervision over the Boards of Studies anached to the 
Faculty Council; 

(xii) to frame rules relating to the courses of Post-graduate Studies and Lhe 
division 9f subjects in regard thereto jncluding interdjsciplinary or 
multidisciplinary integrated courses in selected subjects and to 
recornmeod to the Executive Council the making of Regula Lions in this 
regard; 

(xiii) to appoint, if required by the Executive Council, after considering the 
views of the Boards of Studies attached to the Faculty Council, Boards of 
Examiners in the subject or subjects relating to Post-graduate Studies, 
including the subjects for doctoral thesis and for prizes and medals; 

(xiv) 

(.xv) 

(xvi) 

(xvii) 

to call for such reports or infmmation as the Faculty Council may consider 
necessary for efficient discharge of its duties from the teaching 
departments, research units or Boards of Studies; 

to consider any educational matter relating to the Faculty Council and to 
arrive at decisions or make recommendations pertaining thereto to the 
appropriate authority or officer; 

to maintain contacl with the corresponding Council for Undergraduate 
Studies for the purpose of sharing ideas and ensuring co-ordination; 

lo submit each year its Annual Report to the Executive Council; 

(xviii) to make rules for the transaction of its own business; 

(xix) 

c~x) 

(xxi) 

(xxii) 

27. (1) 

(i) 

(ii) 

(i.ii) 

(iv) 

to exercise all other powers and perform all other functions conferred 
and imposed on it by or under this Act; 

lo delegate to the reachjng departments, research units and Boards of 
Studies attached to it the responsibility for such academic matters as 
respectively concern such departments, units and Boards; 

to consider and approve results of examinations leading to post-graduate 
degrees, diplomas and certificates; 

lo recommend to the Executive Council the conferment of post-graduate 
degrees, diplomas and certificates. 

There shall be the following Councils for Undergraduate Studies:­

the Council for Undergraduate Studies in Arts, Fine Arts, Performing 
Arts and Traditjonal Art Forms; 

the Council for Undergraduate Studies in Science, Technology, Home 
Science, and Vocational Studies; 

the Council for Undergraduate Studies in Commerce and Management; 

the Council for Undergraduate Studies in Law, Education, Journalism 
and Mass Communication, Library Science and Physical Education~ and 
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(v) such other Council for Undergraduate Studies as the Ex.ecutive Council 
may decide from Lime to time. 

(2) The Council for Undergraduate Studies in Arts, Fine Arts, Performing Arts 
and Traditional Art Forms shall consist of the following members:-

(r) I.he Vice-Cbancellor-Chai1man, 

(ji) the Dean of the Faculty Councils for Post-graduate Studies in Arts, Fine 
Arts, Performing Arts and Traditional Art Fonns; 

(iii) ten teachers of affiliated colleges of whom one shall be from a college 
imparting instruction in Fine Arts, Performing Arts or Traditional Att 
Forms, if any, elected by the teachers of such coIJeges in such manner as 
may be provided by the Statutes; 

(iv) two teachers participating in Post-graduate teaching in the subject or 
subjects concerned elected jointly by the members of the concerned Faculty 
Councils for Post-graduate Studies from amongst themselves in such 
manner as may be p,rovided by the Statutes; 

(v) four Principals of whom three shall be from affiliated undcrgraduale 
colleges of Arts, and one shall be from affiliated Fine Arts' or Performing 
Arts or Traditional Att Fonns colleges, elected jointly by the Principals 
of such colleges in such manner as may be provided by the Statutes~ 

(vi) two persons having special knowledge .in the subject or subjects 
concerned nominated by the Vice-Chancellor; 

(vii) two student representatives pursuing Undergraduate studies in different 
streams of education in the affiliated colleges of the University to be 
elected by such students from amongst themselves in such manner as 
may be provided by the Statutes: 

Provided that no two student representative shall be elected from lhe 
same stream of education: 

Ptovided further that the student representatives referred to under this 
clause shall not be pem)itted to take part in any meeting of the Faculty 
Council in which, in the opinion of the Executive Council, any of the 
minutes of any such meeting may prejudicially affect the general interest 
of the students. 

(3) The Council for Undergraduate Studies in Commerce and Management shall 
consisL of the following members:-

(i) the Vice-Chancellor- Chairman; 
(ii) tbe Dean of the Faculty Council for Post-graduate Studies in Commerce 

and Management; 
(iii) the Principal or Prindpals ofthe concerned affiliated colleges~ 
(iv) not more than four teachers, not belonging to the same Department, 

elected jointly by the teachers of such affiliated colleges in such manner 
as may be provided by the Statutes; and 

(v) two persons having special knowledge in lhe subjects nominated by the 
Vice-Chancellor; 

(vi) one student representative pursuing Undergraduate studies in different 
streams of education in the affiliated co.lieges of the University w be 
elected by such smdems from amongst themselves in such manner as 
may be provided by the Statutes: 

Provided that the student representatives referred tf) under this clause 
shall not be pe1:miCtcd to Lake part in any meeting of the Faculty Council 
in which, in the opinion of the Executive Council, any of the minutes of 
any such meeting may prejudicially affect the general interest of the 
students. 
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(4) The Council for Undergraduate Studies in Law, Education, Journalism and 
Mass Communication, Ljbrazy Science and Physical Education shall consist of the 
following members:-

(i) the Vice-Chancellor-Chairman; 

(ii) the Dean of the Faculty Council for Post-graduate Studies in Law, 
Education, Journalism and Mass Communication, Library Science and 
Physical Education; 

(iii) the Principal or Principals of the concerned affiliated colleges; 

(iv) not more than four teachers, not belonging to the same Department, 
participating in the subjects concerned elected by such teachers from 
amongst themselves in such manner as may be provided by the Statutes; 

(v) two persons having special knowledge in the subject concerned 
nominated by the Vice-Chancellor; and 

(vi) two student representatives pursuing Undergraduate studies in the 
affiliated colleges of the University to be elected by such students from 
amongst themselves ju such manner as may be provided by the Statutes: 

Ptovided that no two student representative shall be elected from the same stream 
of education: 

Provided forther that the student representatives referred to under this clause shall 
not be permitted to take part in any meeting of the Faculty Council in which, in the 
opinion of the Executive Council, any of the minutes of any such meeting may 
prejudicially affect the general interest of tbe students. 

(5) The Council for Undergraduate Studies in Science, Technology, Home Science 
and Vocational Studies shall consist of the following members~-

(i) the Vice-Chancellor-Chairman; 

(ii) the Dean of the Faculty Council fm Post-graduate Studies in Science, 
Technology, Horne Science and Vocational Studies; 

(iii) the Principal or Principals of the concerned affiliated colleges; 

(iv) no( inore than four teachers, not belonging to the same Departme-pt, eJecred 
jointly by the teachers of such affiliated colleges in such manner as may be 
provided by the Statutes; 

(v) two persons having special knowledge in the subjects nominated by the 
Vice-Chancellor; and 

(vi) two student representatives pursuing Undergraduate. studies in different 
streams of education in the affiliated colleges of the University to be elected 
by such students from amongst themselves in such manner as may be 
provided by the Statutes: 

Provided that no two studenL representative shall be elected from the same stream 
of education: 

Provided further that tbe student representatives referred to under this cJause shall 
not be permitted ro take part in any meeting of the Faculty Council in which, in Lhe 
opinion o( the Executive Council, any of the minutes of any such meeting may 
prejudkially affect rhe general interesl of the students. 

(6) The Councils for other Undergraduate Studies shall be constituted in the 
same manner provided jn sub~section (5) taking the Vice-Chancellor as Chairman and 
the Dean of concerned Faculty Council for Post-graduate Studies and other relevant 
representatives of the concerned Faculty councils for Undergradua.1e Studies. 
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(7) Each Council for Undergraduate Studjes shaJJ bave a Secretary. The 
Secretary shall be a member of the Council. 

(8) One-third of the total number of members of a Council for Undergraduate 
Studies shall be a quornm for a meeting of the Council. 

28. Subject to tbe provisions of this Act, and the Statures, the Ordinances and the 
Regulations, a Council for Undergraduate Studies shall exercise the following powers 
and perform the following duties:-

(i) to recommend to the Executive Council the affiliation of a coJlege or a11 

institution in one or more subjects; 

(ii) to ensure annual inspection of college; 

(iii) to exercise general supervision over the colleges to ensure that the 
conditions of affiliation are properly fulfilled, the standard of teaching is 
uniformly maintained and syllabi, as prescribed are. properly completed 
within the academic year, academic calendar prepared and followed, duties 
and responsibilities as proyided for lhe Principal, teachers and other 
employees are properly carried out; 

(iv) to fix the last date of admission of students to ctifferent courses of stu-dies 
and the date of commencement of examinations in consultation with 
other Councils for Undergraduate Studies; 

(v) to appojnt Head EAaminers, Examfoers, Paper-setters, Scrutinizers, 
Co-ordinators, Conveners, Tabulators and other persons under lhe general 
supervision of the Executive Council; 

(vi) to hold and conduct examinations and to approve and declare the results 
of the examinations within such period as may be determined; 

(vii) to recommend to the Executive Council the disaffiliation or withdrawal 
of affiliation of any college in respect of any subject or subjects, if, on 
receipt of written report from a team of Inspectors, appointed by the 
University, the Council is of opiniort that proper standard of teaching is 
not properly fulfilled orthe results of the candidates sent up by the college 
for any examination are unsatisfactory or tbe college has failed to comply 
wiU1 the directives of the Council; 

{viii) to establish, maintain and manage halls and hostels of undergraduate 
coUeges; 

(ix) to recommend to the Executive Council the temporary takeover of the 
management of an affilialed or a recognised college or instilution, other 
than a Government College, in order to ensu,-e that proper standards of 
teaching, training or instruction are maintained therein; 

(x) to provide for the inspection or investigation into the affairs of 
undergraduate colleges or institutions recognjscd by the Counci l or 
affiliated to the University and to exercise general supervision and control 
over them; 

(xi) to make due provision for health, welfare, residence and discipline of 
students and their relationship with the University and to provide for 
such training of students as may be considered desirable; 

(xii) to recommend to the Executive Council the dissolution of the. Governing 
Body of an affiliated college or institution, other than a Government 
College, and pending reconstitution of the Governing Body, the 
appointment of an Adn1inistrator or an ad hoe Governing Body; 
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(xiii) to collect fees for examination, condonation of shor t percentage for 
appearing at an examination as non-collegiate student.. mark-sheet, late 
admission, change of examination centre, scrutiny of answer script, and 
change of name or surname, and any other charge for registration and 
migration of students and grant of diplomas, certificates or any other 
documents at such rate as may be determined by the Ex,ecutive Council; 

(xiv) to exercise supervision to ensure that all properties and funds of the CounciJ 
are properly controlled and adrninjstered; 

{xv) to supply promptly such infoonation, returns, reports and other materials 
as may be required by the University; 

(xvi) to extend facilities and other assistance including exhibits of records, books 
of accounts, ledgers and any other documents to officers deputed by the 
University for inspection; 

(xvii) to approve the A1mual report of the activities of the Council during the 
previous academic year and submit the same to the Executive Council on 
or before such date as may be fixed by the Executive Council; 

(xviii) to abide by, and implement promptly, the decisions that may be arrived at 
by the University from time to time in regard to the Council; 

(xix) to follow the guidelines and the rules framed by the University from time 
to time; 

(xx) to have generaJ responsibility for academic affairs in reJation to 
undergraduate studies with which the Council is concerned; 

(xxi) to have general supervision over the Board of Studies attached to the 
Council in accordance with the rules framed for Lhe purpose; 

(xxii) to maintain contact with the corresponding Council for Post-graduate 
Studjes for tJ1e purpose of sharing ideas and ensudng co-ordination; 

(xxiii) to make rules and ,egulations relating to courses of undetgtaduate studies, 
subject to the approval of the Executive Council. 

29. ( 1) There shall be a Dean for each and every Faculty Council in the University 
who shall be appointed by the Vice-Chancellor of the University on recommendation 
of the Selection Committee duly constituted for tliis purpose. 

(2) The Selection Committee shall be coustituted by tlle State Government for 
each and every occasion of selection of Dean of the University: 

Provided that every such Committee shall appoint Deans for all Faculty Councils in 
the University. 

(3) The Selection Com1U.ittee shalJ consist of tbe following members:-

(a) nominee of the Chancellor, who shall be the Vice-ChanceUor of a State 
aided Unjversity other than the concerned University and who shalJ be the 
head of the Committee; 

(b) nominee of tbe State Government, who shall be an emjnenr academician 
and who is not related with the ~oncemcd University in any manner; and 

(c) nominee of the Vice-Chancellor, who shall not be below the rank of a 
Professor of any other University. 

(4 The Selection Committee shall consider the names of eligible professors 
of that University for the post of Dean and give proper weightage of academic exceUence 
and adc:quate experience in academic and administrative governance while preparing 
the panel of two Professors in order of their preference for each a11d every Faculty 
Council for Post-graduate Studies: 

Provided that no person shall be eligible for the post of Dean more than one term 
in his service tenure in the same University: 
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Provided furd1er that no person holding the post of Dean in the University, on the 
date of commencement of this Act, shall be eligible for futther selection of Dean in 
the same University. 

(5) The Registrar of the University shall provide secretarjal assistance to the 
Selection Commillee for preparing the panel and the Committee shall have power to 
call for any record of the University relating to any Professor for the purpose of such 
selection. 

(6) The Selection Committee shall finalize the panel within fifteen days from 
the date of its constitution and immediately thereafter the committee shaU send ils 
recommendations in writing to the State Government, along with reasoned record of 
assessment of the persons so considered. 

(7) The State Government shall thereafter forward the panel to the 
Vice-Chancellor of the University for appointment of Dean within seven days. 

(8) Every Dean appointed as per provisions of this Act shall hold the office 
for three years or until be retires or vacates his office for any other reasons, whichever 
is earlier: ' , 

Provjded that a Professor shall only be eligible for empanelmeat for the post of 
Dean who has at least three years of service in his account before the age of 
superannuation. 

(9) The Vice-Chancellor shall, in the event of any temporary vacancy of the 
office of Dean, select a senior most Professor of that University according to the date 
of tlteir joining in the same University for a period not more than six months: 

Provided that such selection of Dean on temporary vacancy shalJ be communicated 
forthwith to the State Government for the purpose of re-constitution of Selection 
Committee. 

(10) Every Dean shall be the Vice-Chairman of the respective Faculty Council 
and shall have such powers and functions as may be provided for by Regulations. 

(11) The Dean of every Faculty Council may be removed from his office for 
such reasons and in such manner as may be provided for by Regulations. 

30. There shaJJ be Boards of Studies attached to every Faculty Council for Post­
graduate Studies or Council for Undergraduate Studies. The constitution of the Boards 
of Studies shall be provided by Statutes and the powers and functions of the Boards 
shall be provided by Regulations. 

31. There shaU be a Finance Committee with the Vice-Chancellor as tl1e Chairman. 
The constitution, powers and functions of the Finance Committee shall be provided 
by Statutes and its procedure in financial matters, including the delegation of its 
powers, shall be provided by Ordinances. 

32. (1) The teachers and othei- academic staff of the University shall be appointed 
by the Vice-Chancellor, on the recommendation of the Selection Committee, and the 
constitution of the Selection Committee as well as the procedure for holding its meetings 
shall be in consonance with the University Grants Commjssion Regulations and the 
Recruitmem Rules framed by the State Government from time to time. 

(2) Notwithstanding anything contained in the RegulaLions of the University Grants 
Commission, the nomjnee of the Vice-Chancellor shall be the head of the Selec tion 
Committee, which shall send its recommendations in writing 10 the Vice-Chancellor 
along with reasoned record of assessment of the persons appeared before ii for selection. 
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33. (1) At least four members, including two outside subject experts, shall constitute 
the quorum for a meeting of the Selection Committee. 

(2) If the Vice-Chancellor does not accept the recommenda1ion of a Selection 
Committee, it shall refer the recommendation back to the Selection Committee with 
reasons for reconsideration and iflhe Vice-Chancellor does not accept lhereconsidered 
views of the Selection Committee, the matter shall be referred to the Chancellor with 
reasons and the decision of the Chancellor shall thereon be final. 

34, (1) Notwithstandiog anything contained in section 32, and until the constitution 
of a Selection Committee referred to therein, University teachers, other academic 
staff and Officers shall be appointed by the Raigauj Universjty Council, refereed to in 
sub- section (1) of section 63 on the recommendation of a Selection Committee, 
constituted by the said Cotmcil in such manner as it thinks fit, which shalUnclude as 
its member at least one person, not holdi11g any office of p;rofit ooder tbe Universrty 
and having special knowledge in the subJect for which the teacher, other academic 
staff and the officer, as tlie case may be, is related with, to be nominated by the 
Chancellor. 

(2) If the Raiganj University Council does not accept the recommendation of the 
Selection Comrnill-ee, the provision of sub-section (2} of section 33 shall apply mutati.s 
mutandis. 

35. (1) Every teacher, every officer and every employee of the University shall, 
on appointment as such, be provided with a letter of appointment containing such 
terms and conditions of appointment and duties and responsibilities as may be provided 
by Ordinances. 

(2) A teacher or other academic staff or an officer or an employee appointed 
against a permanent vacancy shall be on probation ordinarily for a perlod of one year 
from the date of such appointment and such period of probation may, at the discretion 
of the appropriate authority of the Univers;ty, be extended for a further period not 
exceeding one year. 

(3) If, at any time during the period of probation, the probationer's work is 
not considered satisfactory, the probationer shall be discharged by the authority 
concerned together with one month notice or one month's salary in lieu of notice: 

Provided that such probationer shall be given with an opportunity of being heard 
before discharging and the discharging leUer should contain the derailed record of 
assessment of the probationer's work. 

(4) On satisfactory completion of the period of probation, a teacher or other 
academic staff or an officer or an employee, as the case may be. shall be confirmed 
with effect from the dale of his appointment on prob-ation by an order in writing made 
by the University in this behalf and lhefact of such confirmation shall be communicated 
to the person concerned: 

Provided that if, on complet1on of the period of probation, no such order of 
confirmation is made and com.mu11icated to the person concerned within a period of 
two months of the completion of the period of probation, the person concerned shall 
be deemed to have been confirmed with effect from the date of his appointment on 
probation: 

Provided further that if, prior to the completion of the period of probation, a 
teacher or an officer or an employee, as the case may be, desires lo extend the period 
of probation, the Executive Council may extend it further by any period depending 
on the circumstances of the case. 
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36. The services of a temporary teacher or officer or employee shaU not be 
terminated before the expfration of the period fot' whicb he is appointed except after 
serving one monlb's notice or paying him one month's salary in lieu thereof. 

37. The Executive Council may, subject to the provisions of this Act, provide by 
Ordinances the constitution of a standing committee or standing committees for selection 
of versons for appointment to the posts of non- teaching posts of the University aod 
the procedure and the method of such selection. 

38. (1) lf in the case of any dispute between the University and any Teacher, 
Officer or employee of the University, no final order has been passed within a period 
of one year from the date on which lhe dispute was referred to the University by such 
Teacher, Officer or employee, such dispute shall on the request of such Teacher, 
Officer or employee, be refetTed to a Tribunal consisting of the following members, 
namely:-

(i) a Chairman, to be nominated by the Chancellor in consultation with the 
Minister; 

(ii) one person to be nominated by the Executive Council; and 

(i ii) one person to be nominated by d1e Teacher, Officer or employee concerned. 

(2) An appeal from an employee of the University in a disciplinary malter 
shall be referred to tne Tribunal and shall be decided and disposed of by the Tribunal. 

(3) The Tribunal may caU for any record, report or other information from the 
University if, in its opinion, such re.cord, report or other informatfon is necessary for 
efficient discharge of its f unctioos, and the University shall furnish such record, report 
or other iufonnation to the Tribunal. 

(4) Every request under sub-section (1) shall be deemed to be a submission to 
arbitration upon the terms of this section, within the meaning of the Arbitration and 26 of 1996. 

Conciliation Act, 1996, and all the provisions of that Act with the exception of section 
2 thereof shall apply accordingly. 

CHAPTER IV 

Genera, Provisions Governing All Authorities or 
Other Bodies of the Uni"Versity 

Disqualifica,ions. 39. (l) No person shall be qualified for elecLion or nomination as a member of 
any authority or body of the Unjversity or shall continue as such member if he,-

(i) is of unsound mind, or 

(ii) is an undischarged insolvent, or 

(iii) has been convicted by a court of law for an offence involving moral 
turpitude. 

(2) In case of any doubt or dispute the Chancellor's decision wheLher a person 
is disqualified under the provisions of sub-se,ction (1) shaU be final. 

(3) No person shall be entitled to stand as a candidate for election to any 
authority or body of lhe University from more thah one constituency. 

(4) No person shal l be enLitled to be enrolled as a voter for, or to cast his vote 
al, an election to any authority or body of the Un iversity from more than one 
constituency: 

Provided tJ1at this sub-section shn.11 not apply in Lhe case of an election of members 
of the Court, the Executive Council, the Facully Councils for Post-graduate Studies, 
and the Councils for Undergraduate Studies. 
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40. Notwithstanding anything contained elsewhere in this Act, no person shall,­

(a) if he is a teacher, not holding any whole-time substanOve teaching post, or 
appointed for a specified period, or 

(b) if he is a member of the non-teaching staff, not appointed on a regular 
scale of pay, or not holding any whole-time substantive non-teaching post. 
be entitled to be enrolled as a voter for, or to cast his vote at, an election 
to any authority or body of the University or of any college or institution 
affiliated to the University or to be nominated to any such authority or 
body. 

Explanatio1i..- "Regular scale of pay" shall mean pay which, subject to any condition 
prescribed by the University, tises by periodical increment from a minimum to a 
maximum. 

41. (1) Save as otherwise provided in sub-section (4), an elected o:r nonunated 
member of any authority or body of the University shall bold office fo.r a period of 
four years from the date of his election or nomination, as tbe case may be; 

Provided Lhat in respecr of the first elections and nominations under this Act, the 
said period of four years shall commence from the date of the first meeting of the 
authority or body held after such elections and nominations. 

(2) The term of office of members other than ex officio members of any 
authority or body of the University shall be held to include any period which may 
elapse between the expiry of the said term and the date of election of new members to 
such authority or body to fill vacancies arising by efflux of time. 

(3) When elections are held on more than one date. the last of such dates 
shall be taken to be the date of election for the purposes of Ibis section. 

(4) Any member elected or nominated to fiU a casual vacancy shall hold office 
for the unexpired portion of the term of office of the mem~ in whose _se.at he is so 
elected or nominated_ 

42. ( 1) When a person is qualified to be a member of any authority or body of the 
University by virtue of bis membership of any other authority or body, hesba.ll cease 
to be a member of the authority or body of the University whe.n he ceases to be a 
member of the other. 

(2) When a person is elected or nominated as a member of any authority or 
body of the University from any constituency, he shall cease to be such a member 
when he ceases to belong to tbat constituency. 

43. (1) Any casual vacancy among the elected members of any authority or body 
of the University shall be fiUed, in such manner and Within such time as may be 
provided, by election by such authority or body of a person representing the interest 
which the member, whose seat has become vacant, represented. 

(2) Any vacancy among the nominated members of any authority or body of 
the University shall be filled, within such time as may be provided, by nomination by 
the person or authority that nominated the member whose seat has become vacant. 

(3) Vacancies arising by efflux of time in the seats of elected mttmbers of any 
authority or body of the University shall be filled by election to be held on such date 
or dates, not later than six months or such extended period as the Chancellor may, by 
order made in this behalf. specify, from the date on which the vacaocies ari se, as the 
Vice- Chancellor may fix. 
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44. No act or proceedings of the University or of any authorily or body of the 
University shall be deemed to be invalid merely by reason oftheexislenceof a vacancy 
or vacancies among its members or the invalidity of the election of any of the members. 

Explanation.-For the avoidance of doubt it is hereby declared that where the 
office of any member of any authority or body of the University cannot be filled up, 
when such authority or body is constiruted for the first time, on account of any election 
or appointment not being for any reason feasible, there shall be deemed to be a vacancy 
in the office of such member until such election takes place or such appointment is 
made. 

45. (1) There shall be an Election Tribunal to which shall be referred any question 
as to whether any person is eligible under this Act for election or nomination or has 
been duly elected or nominated, or is entitled to be, a member of any authority or 
body of the University, and the decision of the Election Tribunal on such question 
shall be final. 

(2) The constitution of the Election Tribunal shall be such as may pe 
prescribed. 

(3) If, during the progress of any election of members to any authority or 
body of the University, the Election Tribunal i s satisfied that such election is vitiated 
by fraud or corrupt practice, the E lection Tribunal may make an order annulling the 
proceedings in respect of such election or any part thereof and djrect fresh proceedings 
to be started, in accorda11ce with the provisions of this Act and the Statutes, the 
Ordinances and the Regulations, from such stage as may be specified in the order and 
such order of the E lection Tribunal shall be final. 

46. At a meeting of the Court, the Executive Council, the Faculty Councils for 
Post-graduate Studies, the Councils for Undergraduate Studies or any other authority 
or body of the University, the person presiding at the meeting shall not vote in the 
first instance, but shall have and exercise a casting vote in the case of an equality of 
votes. 

CHAPTERV 

Funds of the University, Accounts, Audit and Inspection 

47. The University shall have a fund to be knovm as the University Fund to whi.ch 
shall be credited all its income fr,om fees, fines, contributions, donations, loans and 
advances and from any other source whatsoever. The University may also create, by 
Ordinances made jn this behalf, separate special funds for the administration of Students' 
Welfare, Endowmenls, Donations and Gifts, Trust or specific grants or grants for 
other special pw·poses. 

48. (1) The budget of lhe University showing the receipt and expenditure of lhe 
University on different accounts shall be submitted to lhe State Government al Least 
three months before the end of the financial year for approval. 

(2) The State Government shall, at least one month before the end of the 
financial year, communicate its approval or otherwise of the budget of the University: 

Provided lhat the State Government shall, from time lo time, release grants. lo the 
University to incur expenditure till the budget is approved. 

(3) If no com1nunication is senr to the University by the State Government within 
th~ period :is aforesaid, Lhe budget shall be deemed to have been ,tpproved by the State 
Govemmenl. 
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(4) Notwithstanding anything to the contrary contained in Lhis A cl, the 
University shall not, except with the prior approval of the State Government. incur 
any expenditure on any amount in excess of amount specified in lhe budget on that 
account: 

Provided that no such prior approval shall be necessary in respect of any expenditure 
on any scheme not provided in the budget, if such expenditure is met by the 
University out of its own resources. 

[PART IV 
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officers, or employees shall be governed by the provisions of Provident Funds Act, 19 of 1925. 

1925, as if such funds are Government Provident Fund and shall be maintained in the 
State Govemment Treasury, and Lhe Executive Council shall have power to frame 
Ordinances, not inconsistent with the provisions of that Act, for the administralion of 
the fund. 

50. ( l) The An nual Statement of Accounts shall, after examination by the 
Executive Council, be subjected to such audit as the State Government may direct. 

(2) Such Annual Statement of Accounts shall, together with copies of the 
audit report thereon, be submitted to the Court and to the State Government an d shall 
thereupon be published by the Court. 

(3) The University shal l have a continuous internal audjr, and the re·porl of 
such audit shall be submitted to the State Government as soon as possible after the end 
of every financial year. 

(4) The State Governmenl may require the University lo supply to iL any 
information in regard to the accounts and the budget and the University shaH compJy 
with such requisition. 

51. ( l ) The State Government shall have the right-

(a) to cause an inspection to be made, by such person or persons as il may 

direct,-

(i) of the University, its buildings, laboratories, libraries, museums, press 
establislu:ilent, workshops and equipment, 

(ii) of any college or ins titution maintained by or affiliated to the 
University, and 

(iii) into all affairs of the University and of such college or institution 
including examination and other work conducted or done by the 
University or such college or institution; and 

(b) to cause an enquiry to be made into the income, expenditure, properties, 
assets and liabilities of the University and ()( any college or institution 
maintained by or affili ated to the University. 

(2) The State Government shaJl, in every such case of inspection or enquiry, 
give previous notice to the University or to such college or institution, as the case may 
be, of its ioLention to cause such inspection or enquiry. 

(3) The Stace Government shall communicate ro the Court and the Executive 
Council or to such college or instituLion, as the case may be. its views on the results of 
such inspection or enquiry and may, :.ifte1' considering the opinion of the Co urt and 
the Executive Council or of such college or institution thereo~ advise Lile University 
or such collegeorinsti tution regarding.the action which the Stale Govemmentconsiders 
fit to be taken by the Uni versity or by such college or ins titution in the matters 
concerned and che University or such college or institution shall report to the State 
Government, within such lime as the State Government may <lirect, the, action whkh 
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is proposed to be taken or has been taken by the University or by such college or 
institution to give effect to such advice of the State Government. 

(4) The State Government may, after considering the report referred to in sub­
section (3), advise the University or such coUege or institution, to take such further 
action in the matters concerned, as may, in the opinion of the State Government, be 
necessary, and the University or such college or institution shall take or cause to be 
taken such further action within such time as may be specified in that behalf by the 
State Government. 

CHAPTER VI 

Statutes, Ordinances and Regulations 

52. Subject to the provisions of this Act, Statutes may be made to provide for a11 or 
any of the following mattcrs:-

(a) the declaration of posts as posts of officers of the University referred to in 
clause (6) of section 7; 

(b) the establishment of authotities of the University referred to in clause (7) 
of section 19; 

(c) tbe powers, duties and tem1s and conditions of service of the officers of 
the University in so far as these have not been specifically provided for in 
this Act; 

(d) the constitution, powers and duties of the authorities of the University in 
so far as these have not been specifically provided for in. this Act; 

(e) the rules and procedure for holding elections to the Court, the Executive 
Council and other authorities and bodies of the University; 

(f) the terms and conditions of affi liation or recognition of colleges or 
institutions, including terms and conditions for continuance of sU-ch 
affiliation or recognition and rules for disaffiliation OT withdrawal of 
recognition of such colleges or institutions; 

(g) Lhe terms and conditions of recognition of colleges as professional 
colleges or autonomous colleges; 

(h) the constitution, powers and functions of the Governing Bodies of colleges, 
other than Government Colleges; 

(i) the terms and conditions of service and the minimum emoluments for 
posts of Principals, Teachers and such other employees as the U~iversity 
may deem fit, of all affrliated colleges, other than Government Colleges, 
their dutfes and responsibilities and disciplinary actions for negligence or 
violations thereof in conformity with the rules framed by the State 
Government; 

U) the rules of Provident Funds for Teachers of colleges , other than 
Government Colleges; 

(k) cbe holding of convocations co confer degrees, titles, diplomas, certificates 
and other academic distinctions, including honorary degrees and 
distinct.ions; 

( 1) the conditions for the registration of graduates of the University and for 
the maintenance of a register for registered graduates; 

(m) all other matters which under this Act ure required to be or may be 
prescribed by Statutes. 
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53. (l) The Executive Council may of its own motion, and shall, when required 
by t11e Court, make a draft of any Statute and submit the same to the Court. The draft 
so submiued shall be considered by the Court at a meeting or meeting to be held 
within a period of six weeks from the date of such submi$sion (herej nafter referred to 

as the said period), and the dmft so submitted shall, unless rejected or amended by the 
Court before tbe expiry of the said period by a majority of the total number of its 
members existing at the time, be deemed to have been passed by the Court. lf the 
Court so rejects or amends the draft of any Statute, it shall be sent back to the Executive 
Council with the views of the Court for consideration. Thereupon, the Executive 
Council shall reconsider the draft and resubmit it to the Court with such changes as it 
may deem necessary. On such resubmission of the draft, it shall again be considered 
by the Court at a meeting to be held within a period of six weeks from the date of such 
submission (hereinafter refen-ed to as the latter period) and the draft so resubmitted 
shall, unless rejected by the Court before the expiry of the latter period by a majority 
of the total number of its members existing at that time, be deemed to have been 
passed by tbe Court without any amendment, or be passed by the Court with such 
amendments as it may deem fit io make therein within the latter pe1iod and by the 
same m~jorily as aforesaid. 

(2) A Statute, passed in the manner provided in sub-section (1), shall be 
presented to the Chancellor for assent and shall come into force on being assented to 
by the Chancellor in consultation with the Minister. 

(3) A Statute shall remain in force until repealed or amended by a new Statute 
similarly passed and assented to by the Chancellor. 

54. Subject to the provisions of this Act and the Statutes, Ordinances inay be made 
to provide for all or any of the following matlers:-

(a) the admission of students to the University and the colleges affiliated to or 
recognized by it and their enrolment as such; 

(b) the levy of fees in University Colleges and in University Laboratories; 

(c) the conditions of residence and rules of discipljne of the srudents of the 
University, including students of the colleges affi.liated to or recognised 
by it, and the levy of fees for residence in halls; 

(d) the appointment of Teachers, officers and employees of the University, 
their emoluments, their duties and other tenns and conditions of their 
service, in so tar as these have not been specifically provided for i11 thls 
Act or in the Statutes; 

(e) rules for 1he institution of Provident Fund or other funds for the benefit of 
the teachers, officers and employees of the University; 

(f) rules for the establishment, maintenance and management of University 
Libraries, University Museums, halls and other University institutions, for 
study, research and residence; 

(g) rules for the recognjtion of libraries, laboratories, museums, hosLets, and 
institutions for study, research and residence, other than those establjshed, 
maintained and managed by U1e U1tiversity; 

(h) rules for the taking over of the management of an affilialed or a recognised 
college or institution, olher than a Government college or institution, in 
order to ensure that proper standards of teaching, training and instruction 
are maintained therein; 

(i) rules for lhe exercise of general supervision and control over affiliated or 
recognized colleges or institutions and for the giving of financial aid to 
them; 
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U) rules for the inspection or investigation into the affairs of Colleges or 
other institutions, affiliated to or recognized by the University, to ensure 
that proper standards of teaching, training and research are maintained 
therein; 

(k) rules for the imposition and collection of fees, fines and other dues payable 
to the University; 

(1) the duties and functions of the Teachers of the University including the 
Heads of Departments; 

(m) rules for the registration of students; 

(n) the appointment, duties and remuneration of examiners; 

(o) rules for the administration of gifts, endowments and benefactions, and 
for the institution and award of fellowships, travelling fellowships, 
scholarships, studentships, stipends, bursaries, exhibitions, medals and 
prizes; 

(p) rules and procedure for accepting grants and for raising or accepting loans 
other than loans from the Central or any State Government or the University 
Grants Commission; 

(q) all other matters which under this Act or the Statutes are required to be or 
may be prescribed by Ordinances. 

SS. (1) The Executive Council shall take into consideration drafts of Ordinances 
.proposed to be passed, after notice thereof has been given to the members of the 
Executive Council at least three weeks in advance of the date fixed for consideration 
of the same by the Executive Council. The Vice-Chancellor may direct a shorter 
notice in a matter which in his opinion is of an emergent nature. 

(2) An Ordinance shall be deemed to be passed by the Executive Council if it 
is agreed to by a majority of the total number of members of the Executive Council 
existing at the time. 

(3) An Ordinance passed by the Executive Council in the manner provided 
hereinbefore in this section shall be submitted to the Chancellor for assent and shall 
come into force on being assented to by the Chancellor and shall be reported to the 
Court at its nex.t succeeding meeting. 

(4) The Chancellor may direct that the operation of any Ordinance shall be 
suspended until such time as the Court has had an opportunity of considering the 
same. 

(5) An Ordinance shall, unless cancelled or modified by the Chancellor, 
remain in force until repealed or amended by a new Ordinance similarly passed and 
brought into force. 

56. Subject to the provisions of this Act and the Statutes and the Ordinances, 
Regulations may be made to provide for all or any of the fo llowing matters:-

(a) the powers and functions of the Boards of Studies; 

(b) the functions and duties of Teachers' Councils in Universities and in colleges 
and institutions other than Government Colleges and institutions: 

(c) the conditions for admission to the different courses of study and 
examinations of students; 

(d) the rules for the conduct of University examinations; 

(e) the courses of study and the division of subjects upon the 
recommendations of the Faculty Council for Post-graduate Studies or the 
Council for Undergraduate Studies concerned; 
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(f) the minimum qualifications for Teachers of the University as per 
guidelines of the University Grams Commission or any other appropriate 
authority; 

(g) aJI other matters which under this Act or the Statutes or the Ordinances 
are required to be or may be provided by Regulations. 

57. (1) The Ex.ecutive Council or a Committee appointed by it shall take into 
consideration drafts of regulations, consistent with this Act and the statutes and the 
Ordinances aft~r notice of tlie propose4 regl.)lations has been given to the members of 
the Executive Council at least three weeks in advance of the date fjxedfor consideration 
of the same by the Executive Council or the Committee appointed by it. The Vice­
Chancellor may direct a shorter notice in a matter which in his opinion is of an 
emergent nature. 

(2) A regulation shall be deemed to be passed by the Executive Council if it is 
agreed to at a meeting of the Executive Council by a majority o[ the total number of 
members of the Executive Council existing at the time. A regulation shall come into 
fotce immediately on being passed unless otherwise directed by the Chancellor. 

(3) The Court shal l have the power, by a resolution passed by a majority of its 
total number of members existing at the time, to cancel or modify any regulation. 

(4) A regulation shall, unless cancelled or modified by the Court under sub­
section (3), remain in force until repealed or amended by a new regulation similarly 
passed and brought into force. 

58. ( 1) The State Government may make rules for the purpose of carrying out any 
of the provisions of this Act. 

(2) Every rules made under this Act, as soon they are made, may be laid down 
before the State Legislature while it is in session. 

CHAPTER Vil 

Miscellaneous and Transitory Provisions 

59. (1) The Vice-Chancellor or, with the approval of the Vicei-Chancellor. the 
Registrar, may, subject to the provisions of this Act, delegate such of his powers or 
duties confen-ed or imposed by or under this Act as may be provided by the Statutes 
to an officer of the University under bis direct administrative control. 

(2) Subject to the provisions of this Act,-

(a) the court may delegate any of its powers or duties, conferred or imposed 
by or under this Act, to-

(i) the Vice-Chancellor, or 

(ii) the Executive Council, oi: 
(iii) a conuuittee constituted from among its own members, or 

(iv) a committee appointed in accordance with the Statutes; 

(b) the Executive Council may delegate any of its powers or duties, conferred 
or imposed by or under this Act, to-

(i) the Vice-Chancellor, or 
(ii) a committee constituted from among its own members, or 

(iii) a committee constituted in accordance with the Statutes or the 
Ordinances, or 

(iv) any of the Faculty Counci ls for Post-graduate Studies or Councils 
for Undergraduate Studies, or 

(v) the Finance Committee; 
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(c) the Faculty Council for Post-graduate Studies or the Council for 

Undergraduate Studies may delegate any or its powers or duties, conferred 
or imposed by or under this Act, to--

( i) the Vice-Chancellor, or 

(H) a committee constituted from among its own members, or 

(iii) a committee constituted in accordance with the regulations, or 

(iv) any of the Board of Studies; 

(d) theFirumce colt\rfuttee may delegate any of its powers or duties, conferred 
or imposed by or under this Acr, to-

(i) the Vice-Chancellor, or 
(ii) a commillee constituted from among its own members. 

60. (1) Notwithstanding anything contained in this Act, the Statutes, the Ordinances 
and the Regulations, any student of a college affiliated formerly to any other University, 
who was studying for any examination of such other University, shall upon admission 
of such college to the privileges of the University, be pennitt!:!d to complete his course 
in preparation thereof and appear for examinations conducted by the former University 
or the University shalJ hold, for such students, examinations in accordance with the 
curricula of study in force in tJ1e former University for such period as tnay be 
determined. 

(2) Every student carrying oul his course of study in the Raiganj Co1lege 
(University College) affiliated to the NortJ1 Bengal University, on the date of coming 
jnto force of this Act, shall continue to be registered under the North Bengal University 
and shall be pennitted to complete his course in preparation thereof and appear for 
examinations conducted by the North Bengal University or the University shall hold, 
for such students, examinations in accordance with the curricula of study in force in 
the North Bengal University for such petiod as may be determined by the University 
in consultation with the North Bengal University-. 

6l. (1) The Chancellor shall, withio three momhs from the date of publication of 
this Act in the Official Gazette, appoint a person to be the Vice-Chancellor under sub­
section (4) of section 63, and he shall be the fust Vice-Chancellor of the Unjyersity 
and shall hold office for such period as may be determined by the Chancellor in 
consultation with the Minister, from time to time, or his attaining of sixty-five years, 
whichever is earlier. The first Vice-Chancellor shall exercise all the powers and perform 
all the duties of the Vice-Chancellor under this Act. 

(2) The first Vice-Chancellor shall, wit11 the approval of the Chancellor and 
wirh the assistance of a committee consisting of not less than nine members nominated 
by the State Government, cause the first statutes, the first ordinances and the first 
regulations of the Uuiversity to be framed. 

(3) The first Vice-Chancellor shall within one year from the date of b.is 
appointment or within such longer period, not exceeding two years from the date of 
his appointment.. as the State Government may direct, cause an-angernents to be made 
for constituting the Court, the Executive Council, the Faculty Council for Post-graduate 
Studies, the Councils for Undergraduate Studies and the Boards of Studies in accordance 
with the provisions of the first statutes, tile first ordinances and the first regulations of 
the University as framed under sub-section (2), as if they had atready come into force. 

(4) If, for any reason,-
(a) the constitution o( the Court, the Executive Council and other bodies 

refe1Ted to in sub-section (3) cannot be completed within the period of 
office of the first Vice-Chancellor appointed under sub-section (1), then 
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on the expiry of such period the Chancellor may in consuhalion with the 
Minister, on such terms and conditions as he thinks fit. appoint lhc first 
Vice-Chancellor whose period of office has expired or another person to 
be the Vice-Chancellor for the purpose of this section for such period not 
exceeding two years or his attaining of sixty-five years, whichever is 
earlier, as the Chancellor lhinks fit, or 

(b) a vacancy occurs in the office of the first Vice-Chancellor before the 
expiry of the period of his office, then, lhe Chancellor may, in 
consultation with the Minister, en such tenns and conditions as he thinks 
fit, appoint another pcrsen to be the Vice-Cha11ceUor for the purposes of 
this section for the unexpired portien of such period or such further period 
nOl exceeding three years or his attaining of sixty-five years, whichever is 
earlier, as the Chancellor thinks fit, and references in this Act to the first 
Vice-Chancellor shall be deemed to include references to the Vice­
Chancellor appointed under this sub-section. 

(5) The Stale Government shall ,by notification in the Official Gazette, 
appoint a dace and on and from such tlate the Court, the Executive Council, the 
Faculty Councils for Post-graduate Studies, the Councils for Undergraduate Studies 
and the Boartls of Studies shaJJ commence to exercise their respective functions and 
the first statutes, the first Ordinances and the first regulations of the University as 
framed untler sub-section (2) shall come into force and shall be Lhe first statu\es, the 
firsl ordinances and the first regulations of the. University. 

(6) The first statutes, the first ordinances and the first regulations of the 
University shall remain in force until new statutes, new ordinances and new regulations 
are made under the provisions of this Act. 

(7) The first Vice-Chancellor may subject to the approval of the Chancellor, 
appoint such administrative clerical and other staff as he deems necessary for giving 
effect to the provisions of this section. 

(8) On and from the appoinLe<l day,-

(a) section 63 shall stand repealed and thereupon lhc Raiganj University Council 
referred to in sub-section (1) of the said section, and all bodies and all 
committees constituted by the said Council, shall stand dissolved; 

(b) all colleges and institutions of whatever kind established, maintainetl or 
managed by any ether University and affiliated to or recognised by the 
University prior to the appointed day shall be deemed to be colleges or 
institutions established, maintained or managed by lhe University under 
this Act; 

(c) all affairs, functions or activities of the University, including studies and 
examinations, commence. and in progress before the appointed day, shall 
be deemed to be in progress as if they had been cemmenced by the 
University under this Act; 

(d) all things done or deemed to have been done, and all actions taken or 
deemed to have been taken and all appointments made in relation to any 
college or institution referred to in clause (b) or under any law in force for 
the time being. shall be deemed to be things done or actions taken or 
appointments made by the University under this Act as if this Act had been 
in force when such things were done or actions taken or such appointments 
made, provided lhat until Lhe appointed day references to rhe Vice­
Chancellor under any such law shall be deemed to be references lo the lirst 
Vice-Chancellor under this Acl. 
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(9) In construing the provisions of section 20, section 23, section 25 and 
section 27 and in construing the provisions of the first statutes, the first ordinances 
and the regulations of the University in relation Lo the constitution, under this- section, 
of the Court, the Executive Council, the Faculty Councils for Post-graduate Studies, 
the Councils for Undergraduate Studies and the Boards of Smdies, references to the 
Heads of departments of teaching of the University, the University Professors, 
University Associate Professors, University Assistant Professors, and teachers of the 
University shall be deemed to be references to the persons holding offices respectively 
as the Heads of teaching Departments, Professors, Associate Professors, Assistant 
Professors and teachers of the University, if any, irnmecliately before the date of 
appointment of the first Vice-Chancellor. 

(10) The provisions of the section shall have effect notwithstancling anything 
to the contrary contained elsewhere in this Act or in any other law. 

6,2. (l) All land and properties and all rights of whatever kind used, enjoyed or, 
possessed by, and all interests of whatever kind owned by or, vested in or, held in 
trnst by or. for the Raiganj College (University College) as well as liabilities Legally 
subsisting against it shall vest to the University as constituted under this Act with 
effect from the date of its con1ing into effect. 

(2) All teachers and librarians of the Raiganj College (Unjversity College) who 
have been appointed in a permanent substantive vacancy shall be deemed to have been 
absorbed in the University with U1eir respective post along with their respec1ive 
privileges, with effect from the date of commencement of this Act, provided such 
teachers or Librarians possess required qualifications for appointment as a teacher of 
the University or a Librarian of the Univ~rsity as prescribed by the Uuiversity Grants 
Commission and the State Government. 

(3) The teachers or the librarians, who do not possess required qualification for 
appointment as a University teacher or as a University Librarian and are not absorbed 
in the University in terms of the provisions of sub-section (2), or have opted not to be 
absorbed in the University, such teacher or libra1ian shall be accommodated in other 
Government-aided colleges in the State on re-recommendation to be made by the 
West Bengal College Service Commission without suffering any diminution in their 
service conclitions enjoyed by them imroediately,preceding the date of commencement 
of this Act. 

(4) The State Government shall devise the procedure regarcling re­
recommendation of the teachers and librarians refened to under sub-section (3) and 
such procedure shall have limited effect and shall apply only in case of Raiganj College 
(University College). 

(5) The approved part-time. teachers and approved wbole~time cootracLUaJ 
teachers and the hostel and mess employees of the Raiganj Col.lege (Uruversity College) 
shall, along with the privileges enjoyed by them inunecliately preceding the date of 
coming into effect of this Act, be absorbed in the University with effect from the date 
of coming into force· of lh.is Act. 

(6) ihc non-leaching whole-time employees of the Raiganj College (University 
College) shall have an option either to be absorbed in the University along with the 
privileges enjoyed by them immediately preceding the date of coming into effect of 
this Act, or lo remain the employees of the North Bengal University provided s.uch 
op.lion is exercised not later than three months from the date of coming into effect of 
this Act. 

(7) An employee fails to have exerci sed hi s option under sub-section (6) 
within the periods mentioned Lherein shall be deemed to have been opted to be absorbed 
in the University. · 
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(8) With effect from the dale of coming into force of this Act; the Rai_ganj 
College (University College) shall be deemed to have been dissolved and all bodies 
and authodties of the Raiganj College (University College), by whatever name they 
are called., whkh are in existence immectiately preceding the date of coming into 
effect of this Act, shall also stand dissolved with effect from the date of coming into 
force of this Act and any decision taken or any order made by such authority s hall 
cea,se to eff ecl from such date. 

(9) All posts of teachers, librarians , non-teaching staff, hostel and mess 
employees, approved part-time and approved whole-time contractual teachers of the 
Rruganj College (University College) so absorbed under this section shall be the post 
of the University and shaJ I with effect from ,the date of coming into force of this Act, 
be deemed to have been created in the University. 

(10) Any reference to the Raiganj College (Unjversity College) in any law, 
contract or other instrument shall be deemed as a reference to lhe Raiganj University. 

63. ( 1) With effect from such date as the State Government may, by notification 
in the Official Gazette, appoint, and until the appointed day all the powers an.d functions 
of the University, the Court, the Executive Council, the Faculty Councils for Post­
graduate Studies, the Councils for Undergraduate Studies, the Boards of Studies, the 
Finance Committee and all other authorities to be constituted under this Act or the 
Statutes or the Ordinances shall, respectively, be exercised and performed by a Council 
to be known as the Ra.iganj University Council. 

(2) The following shall be the members of the Council :­

(a) the Chancellor; 

(b) the Vice-Chancellor; 

(c) Lhe Secretary, Department of Higher Education, Governm~nt of 
West Bengal or his nominee not below the rank of Joint Secretary 
to the Government of West Bengal; 

(d) the Secretary, fjnance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of 
West Bengal; 

(e) Member Secretary, West Bengal State Council of Higher Education~ 

([) the President, West Bengal Council of Higher Secondary Education; 

(g) not less than ten and not more than fifteen persons nominated by 
the Chancellor in consultation with the Minister from amongst the 
persons interested in university education, Principals and teachers 
of affiliated colleges and tea<!hers of the University. 

(3) The Registrar of the University shall act as the Secretary of the Council. 

( 4) The first Vice-Chancellor shall be appointed by the Chancellor in consultation 
with the Minister on the basis of recommendation made by a Search Committee 
comprising three eminent educationists constituted for this purpose by the State 
Government. 

(5) The first Registrar, the first Finance Officer and s uch other officers of the 
University (including technical personnel) as may be required to be appointed from 
time lo time shall be appointed by the Council on the recommeudatibn of a commjttee 
consisting of the Vice-Chanceilor as Chairman, a nominee of the Council, a nominee 
of the Chancellor and a nominee of the State Government, and subject to the supervision, 
direction and general control of the Vice-Chancellor, they shall exercise all the powers 
and perform all the duties conferred and imposed on them by or under this Act, or 
delegated to them by the. Vice-Chancellor. 

(6) The Council may, subjecl to the approval of the State Government, 
appoint such adminfatrative, clerical and other staff (including technical staff) .as il 
deems necessary for giving effect lo the provisions of this section. 
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(7) The Council may, with the approval of the Chancellor, delegate any of its 
powers and funcLions to such body or bodies as may be constituted by it to carry on 
the functions of the Court, the Executive Council, the Faculty Councils for Post­
graduate Studies, the Councils for Undergraduate Studies, the Boards of Studies, the 
Finance Committee and all other authorities to be constituted under this Act or the 
StaLutes or the Ordinances: 

Provided that such delegation shall not prevent the exercise of any such power or 
discharge of any such functions by the Council. 

(8) (i) The Chancellor, orin his absence the Vice-ChancelJor, shall preside at 
the meetings of the Council; 

(ji) twenty-five percent of the members of the CounciJ shall be -a quorum for 
a meeting of the Council; 

(iii) twenty-five percent of the members of any Body or authority constituted 
by the Council shall be a quorum for a meeting of such body. 

(9) No act or proceeding of the Council or of any Body or authority constituted 
by it shall be invaJid or called in question by reason of the existence of any vacancy, 
initial or subsequent, in the Council or in any Body constituted by the Council, as the 
case may be. . 

(lO) The other provisions of this Act shaJI, if in conflict with the provisions of 
dlis section, stand modified to tJ1e extent provided in this section: 

Provided that nothing in this sub-section shall affect the power of the Chancellor 
or the Vice-Chan.cellor under this Act. 

(11) If a vacancy occurs in the office of the Vjce-Chancellor by reason of 
death, resignation or expiry of bis office or otherwise, the same shaU be filled up by 
the Chancellor in consultation with the Minister. 

(12) Any vacancy in the Council occun:ing by reason of death, resignation or 
otherwise shall be filled up by the Chancellor in consultation with the Minister and 
the Vic~Chancellor, in so far as such filling up is not inconsistent with the provisions 
of this seclion. 

(13) If, by any reason, any difficulty arises in giving effect to the provisions of 
this section, the Counc.il shaJJ refer such difficulty lo Lhe State Government which 
niay make such order or do such thing, not inconsistent with the provisions of this 
section, as appears to it to be necessary or expedient for removing the difficulty. 

64. The Slate Government shall have powers to give directions ro the University 
for any purpose not inconsistent to the provisions of this Act, which the University 
shall comply. 

65. If on account of any lacuna or omission in the provisions of this Act, or for any 
other reason whatsoever, any difficulty aiises as to the first constitutions of any authority 
of the University under this Act, or otherwise in giving effect Lo the provision or this 
Act, the State Government, as occasion may require, may by order do anything which 
appears to it to be necessary for the purpose of removing the difficulty. 

STATEMENT OF OBJECTS AND REASONS. 

It is the objective oftlle State Governn,ent to expand higher education infrastruccure 
in the State. Uttar Dinajpur district has no University till date. As per 2011 Census, 
the districl of Uttar Dinajpur has the static lowest literacy rate of 60.13%. The District 
has substantial Scheduled Castes, Scheduled Tribes and Other Backward Classes 
populations which suffer the lack of opportunity to pursue nigher education. The 
North Bengal University and the newly established the Gour Banga Uniyersity are 
found inadequate to cater to the need of the aspiring students of Utlar Dinajpur due to 
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the distance factor. Hence, with a view to achievjng a uniform growth in the field of 
higher education throughout the State, it has been dedded that a new University 
should be established at Rai_ganj on the land and properties of the existing Raiganj 
College (University College). 

2. The Raiganj College is the first University College in North Bengal under the 
North Bengal University. The College is running some Post-graduate Courses along 
with regular undergraduate courses since long. The college is also equipped with 
sufficient land and other -infrastructure for starting a Universily. 

3. Following shall, inter alia, be the objectives of the University:-

(i} to encourage and provide for instruction, teaching, training and research 
in such branches of learnfog and courses of study as it may think fit, and 
generally lo promote the advancement and dissemination of knowledge 
and learning, and the extension of higher education with special emphasis 
on the study of indigenous languages as well as culture and rural 
development; 

(jj) to establish, maintain and mauagecolleges,libraries, laboratories, museums 
and such other institutions or centres for study and research as it may deem 
necessary; 

(iii) and for such other purposes as may be necessary for dissemination and 
advancement of higher education. 

4. In view of these above, it has been decided that the existing Raiganj College 
(University College) may be converted into a new University by utilizing land and 
assets, including the employees of the Raiganj College (University CoUege). 

5. The Bill has been framed with the above objectives and views. 

Kot KATA, 

Tbe 30th October, 2014. 

P ARTHA CHATTERJEE, 
Member- in-Charge. 

FINANCIAL MEMORANDUM. 

There are [mancial implications involved in giving effect to the provisions of 
the Bill. Necessary budgetary provisions for this purpose will be madejn the annual 
budget in consultation with the Finance Department 

KOLKATA, 

The 30th October, 2014. 

PARTHA CHATTERJEE, 

M.e1nber-in-Charge. 

[PART IV 

By order of the Governor, 

MALAY MARUT BANERJEE, 
Secy. to the Govt. of West Bengal, 

Law Department. 
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